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present in the meeting:

Case No。 115/5/80-

ALC2ノ2018

1HQ File

:01/80/050/00064/AM19/

casc No.:24/19/80-

ALC2/2017

:仲 1青
:"Ёt5‐もSE 

監き棚 TCν
8∈

 Ψ
ttAppЮved

14.09.2018            1

1,為 /蕊 1赫1話j ‐需解
α酬
“TttIPT7γ
Ю卿8

I Decision : The committee considered the case as per agenda and decided to allow imPort item as

i. 1.02 Kg/Kg content in Export Product and of relevant diameter'

RA concerned may take further necessary action as per the decision of NC'

辮ミ霊I織譜:|よ ‖殿獄ゞ
ανЮ‐

HQFileRLAFilcLic.No/Date:03l08041l7Defer
:01/80/050/00305/AM l8/ :03/95/040/01016/AM l61 22'04'2016 Date: l7' 10'2018

Decision: The committee considered the case as per agenda and decided to dcfer the case for want of reply

Status:
Deferred

ヽ

Telephone No. Department
sl No N"*" 

"a 
tht rePresentatives &

their Designation

Room

No.

DHl UdyOg BhaWan
1 SH. K.K.Tiwari,

Industrial Adviser

476 23066262

~23061204      Extn.

3200 -DIPP, 
Udyog Bhawan

2. Sandeep ChauhanSh.

Development Officer

406

ffiextn.2457 NASUP,Nirman Bhawan
Sh.KoS.SOdhi,

Asst.Director

DGFT, UdYog Bhawan
4. sh.K.P.Singh,Dy.DGFT 302 23061562 Extn.140

OCPT, UOVog Bhawan
Sh $"J"e, K-um", Kala, FTDo 404 23061562 LXtn.zo)
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HQFileRLAFile.Lic.No/Date:0210206863Defer
:01i80/050/00309/AMl8/ :02l24lo40looo'77lAMlll '28'07 '2016 Date:l7'10'2018

Decision: The committee considered the case as per agenda and noted that DL was send to the firm on

13.09.2018 and reply stillawaited' Case is deferred'

:激、語ま,・
LISS AヽAヽb  

■.:州 i針

e18180-

from the firm. Case is deferred

ICase No.:28/19/80-

IALC2/2017

case No.:68/19/80-

ALC2/2017

ICase No.:71/19/80¨

IALC2/2017

HQ File

PRIVATE LIMITED

RLA Filc

Status:
Deferred

Status:
Deferred

14.09.2018            ‐

Lic.No/Date:0510400867 1Defcr

'Mcet No/Date:8/80-     .Status::ALC2/2018         ‐Deferred
14.09.2018

鴨魔児5鳳3鳥1話j飛温 /00266/劇
二11鸞[II‖ iRT謬 |beciζ iも 1:↑he c8mm■ tee cOnsidered the case as per ag

arm in the next meeting to explain thcir case before the NollllS COmmittce.Case is deferred.        |

Pany Name:STERLITE    Meet No/Date:8/80¨    Status:

POWER TRANSMISS10N   ALC2/2018         Deferred

Parり Namc:JBM       IMCCt No/Date18/80-   IStatus:
KANEMITSU PULLEYS   'ALC2/2018        1Deferred

Case No.:21/19/80-

ALC2/2017
ILIMITED 14.09.2018

HQ File RLA File Lic.No/Date:0310807952 Defer

:0 I /80/050/00302/AM I 8/ :031951040100477 I AM].T I 21 .09.2016 Date: I 7' I 0'201 8

Decision: The committee considered the case as per agenda and it has been noted that MEIT vide their

letter dated 5.4.2018. The firm vide their letter dated 31.5.2018 has furnished the information and same has

been forwarded to MEIT on 22.6.2018. The Committee decided to remind the MEIT to expedite their

comments. Case is deferred.

6
:01/80/050/00352/AM18/   1:05/23/040/00442/AM17/

‐2012.2016 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the

firm on I 3.09.20 I 8 and decided to wait for the reply from the firm. Case is deferred'

Case No.:2/8/80-ALC2/2018  Party Namei SHIV
.HYDROMET

HQ File
:oUgolosolool25/AMl9/ :24l24l04Ol00o27lAM17l 02.01.2017

Decision: The committee considered the case as per agenda and noted that a complete set o[application has

been sent to MSME on 18.9.2018 for their comments. The Committee decided to wait for the comments from

MSME. Case is deferred.

!
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case No。 :11/19/80-

ALC2/2017 守柵鳳PiTm鋏∫
細

RLA File Lic'No/Date:0910065039 Defer
HQ File
:O,)AOIOSOTO O2g2tAMrSt :091241040100054/AMl8/ iS'OS:OlZ Date:17'10'2018

Decision : The committee considered the case ai per agenda. 1nd 
noted that the D/L has been issued to

the firm on 13.09.201t 
"rJO..iO.a 

to wait fo. ift"1"pfy f,om the firm' Case is deferred'

Parり Namei VEM
TECHNOLOGIES PVT LTD.

Status:
Deferred

Mect No/Datei8/80‐ Status: APProved

ALC2120l8
14.09.2018

Lic.No/Date:09 I 0065278 Datelt 4 127'09'20 I 8

17.07.2017

Case No.:9/9 180-ALC2t20l7 Party Name: I4AFLOW
INDIA PRIVATE LIMITED

1器航5010117ハ Mlツ ■亀品:OЮ004摯Ylγ
9 Detisi。 1:The c6mmiie`cも 五ζia`ぉa the`aξ

`as per agenda、vastagesi

悦、ルblぬ b蔽品ヽ話Йttb動縄|
105.07.2017            .

and at`僣もdio Ld取 ticお品ζ tti五お1お↓ittL

]i. The import item Rubber Artic , Alu tube and Shrink Sleeve are allowed with2o/o wastage'

tii. The rest of the ott e. import it"*, u." allowed on net to net with accountability clause'

,RA .on.".n"d may take further necessary action as per the decision of NC'

10器品児5υ0006αAMり 眺ち利iυ0018νAMlν

case No.:17/5/80-

ALC2/2018

Case No.:45/20/80‐
‐ALC2/2017

be"ision: The committee considered the case as per agenda and decided'

,the firm.

RA .on..*"d may take further necessary action as per the decision of NC'

to ratiry the licence as aPPlied bY

Pa“y NameiENERTECH    Meet NO/Date:8/80-    Status:
IENGINEERING PVT LTD   ALC2/2018        1Deferred

14.09.2018            ‐

濡 語鬼11識詰j鷺ら蕊おら1鳳ai露憾 距1露νⅢ
l b`ctibirThe‐ 86島ふitもし8品壷dもおa th3ぁ品:ξ pЪ :ち

| lapplicationtoMin`try of Steel for the計
examination/comments.Casc is dCferred.             '

|                                 ~

l ёlユ まヽ:1患′iう′j6_ ~ IPttNa品 :kIN壼6…
~ IMtetヽ

も/Dit3:恵′恵6- 1ヽltit:~  |

| IALC2/2017          1KAMAN COMPOSITES‐   IALC2/2018        1Deferred    ‐
| |                  IINDIA PVT LTD        114.09.2018         1          ‐

1聰1篤ふ話計十分蕊蒜
~巖赫 :山血い

“
繭 r

M18/  110.10.2017      1       1

1 bettioi:十五

`86島

hiie``6Aま d群もdthe case aS perageAaiatt atad`d t8:も島iha MЁ i+1。 も
xpedit8 ti3諄



comments. Case is deferred'

lcase No.:13/19/80‐

ALC2/2017

1B器航5餅0029″AMlν

17

Party Name:HELVOET
RUBBER AND PLASTIC
TECHNOLOGIESINDIA P.L.

IRLA File

131/83/040/00086/AM18/

Party Name:STERLITE
POWER TRANSMISS10N
‐
LIMITED

RLA File

Meet No/Date18/80-
‐ALC2/2018
1409.2018

Status:
Transferred

Status:
Deferred

IDate:17.10.2018

the comments'om

青俺%需8:」 Hbb`6恵
Oi 3北
11.|:10181

:LARSEN & MeetNo/Date:8/80- Status:

' ALC2t20t7 rouBRo irr'aneo ltlffir"1'J 
Deferred

Lic'No/Date:03 108 16384 Defer

'- [?il[r0/00326/AMr8/ t:t;Ur^0476/AMr8/ t.,.to.2ot. o"i"'., lozort

Decision: The committee considered the case u, p", ug"nda and noted that the D/L has been issued to the

firm on I 3.09.201 g anJ aecioea to wait for the reply from the firm. Case is deferred'

Decision: The committee considered the case as per agenda

Case is transferred.

taζe Nよ :6′ iう

'80-ALこ

2/26iサ ||五轟 品ヽも:｀ 11責A    lMe`i｀ 6/5農 e:8/80‐
IEXPORTS PRIVATE      IALC2/2018

,14.09.20181LIMITED

RLA File Lic'No/Date:0210207906 Defer

" :[?il',iro/00287/AM r 8/ :o2t24to40t00r l3lAM l8/ ,24.10.2017 Date:17' 10'2018

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the

firmonl3.09.20l8anddecidedtowaitforthereplyfromthefirm.Caseisdeferred.

|  'Case No.:46/19/80-

‐  IALC2/2017

16器脇50Ю 0327ハ Mlν
‐
Decision:The committee

l lMEIT.Case is deferred.

| ‐む1:き 6ヽ.:34,19,86_       Pirり NameiCHASYS     tMCet No/Datc:8/80-    IStatus:     :

| IALC2/2017          1AUTOMOTIVE        ALC2/2018       1Deferred    .
: |                  ICOMPONENTS PVT.LTD  114.09.2018         1          1

1綿魔鬼::1::|:1↓ 11/1鶴

'鯛'0101:1ll ~ti8・

Noわ農よ3H60`6恩 9ζ もefer‐  |
M18/    31102017        .Date:1710.2018

1   1)ecision: The committee considered the case as per agenda and decided to can fOr from the flrm the

tfollowing information:

i. Complete name of Export Product'

, ii. Weight of ExPort Product.

: iii. Net content of inputs in Export Product and its calculations with wastage'

IMeet No/Datc:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:0310816625 Defer

:03/95/040/00236/AM18/     30.10.2017

considered the case as per agenda and decided to Wait for

Case is deferred.

| !



漁 じ策 輔 ‖駐 TQ誓
腋 鰍

「

ν鉤 ~

18‐
鵠 語児5υ00317AMlツ  鳥

LA Rお      血 NJDttα 0210207941 Detr

)2/24/040/00120/AM18/     .03.11.2017            1Date:17.10.2018

Decision:The commltee considgiea the case as per agenda and nOtea thtt the D′
L has been issued to the

flrm on 13.09.2018 and deCided to Wait for the reply from the flrm.Case is dcferred

ICase No.:36/19/80-

ALC2/2017

` 'HQ File

101/80/050/00373/AM18/

Case No.:73/19/80¨

ALC2/2017

,Case No.:78/19/80-

‐ALC2/2017

22.HO File

:01/80/050/00359/AM18/

Case No.:9/20/80¨ ALC2/2017 Parり NameiS AND P
ENTERPRISES

Status:
Deferred

Meet No/Datei8/80-      Status:        
‐

IALC2/2018         Deferred    ‐
114.09.2018

Litiヽ。/bitと:o4161`b`67 1Defer
106.H.2017        'Date:17.10.20181

Meet No/Date:8/80‐    Status:
ALC2/2018         Approved
14.09.2018

t轟血 :歯りm‐  Pany紀 誌 |‐ Ы面i5萱 調 普
血
 ‐淵 ed l

.ALC2/2017 114.09.2018            ‐              |

191鵠魔泥5:/:029ソ AMlν  2`昴i9901,1ハッ
IDι tiζibi:↑ie t6“

“

ilee considered the case as per

tO the irm on 17.5.2018.No information rece市
cd S(

lrequisite information within 1 5 da.ys failing which Case Will be reieCted.Case iS deferred.          ‐

, Oecision r tt . .or.ittee consider.d it'," .ur. as per agenda anJ decided to call for from the firm the

29 following information as recommended by TA(MSME):

' i. Weight of ExPort Product.

i , ii' Stage wise wastage'

, , aut. is deferred.

RLA File

i04/24/040/00148/AM18/

Parり NameiCHEMICO
SYNTHETICS LTD。 ,

IParり Name:
ILTD.,

IRLA File

SMSINDIA PVT。 'Mcet No/Date18/80-
ALC2/2018
1409.2018

創6Ⅲ91111甲 ||1畢
'お

|̈:`1奮tilF孵茸iltti寛11箪IDecision:The conlmittee considered the case asl

decided to ratitt the nOrms as applied by thc nm.

I RA conccmed may take funhcr nccessary action as pcrthc decision ofNC.

Status:
Deferred

Lic.No/Date:0510404554 Defer

:05/24/040/00341/AM18/     09.11.2017

,Decision : The committee considered the case as per agenda and decided to call for from the firm the

Ｊ

「



following information :

‐ l case is deferred.

case No.:79/19/80-

‐  ALC2/2017

case No。 :48/8/80‐

ALC2/2018

Specification of ExPort Product'

tistification of Quantity of import item No'4&5'

RLA File

:8/80- Status:
Transferred

8 Defer
Date::14.09.201823

[?Ji',,irroo360/AM r 8/ ,oi)iiroooroo3 r 8/AM r 8/ r0.l r..20 r 7 "u']
i to transfer the case to NC-Vll'

Decision: The committee considered the case as per agenda and decide<

HQ File
:o iaolosoloo360/AM I 8/

Case is transferred.

Pa●y Name:UNI VTL
PRECIS10N PVT.LTD

IMcet NO/Date:8/80-

:ALC2/2018
14.09.2018

Status:
Deferred

Date:17.10.2018

1晰憾濡:υ:0171lMi'11豪串||||:|1轟ij Ⅲ習%認
よ6316666“
I:率|:li.7,|

7琴器 誕僣
』器 LT棚 鳥 ξ襦 1高

品 論 m品 は論 耐面mJ鰤 翻
|

e fol10Wing inforlnation:                     ‐

i. Wastage is very high'

ii. ExPort Product is not clear'

ThecommitteefurtherdecidedtogivePersonalHearingtothefirminthenextmeetingtoexplaintheir
case before the Norms Committee' Case is deferred'

Case No.:39/8/80-ALC2/2018 1Parり Name:ALSTOM
ITRANSPORT INDlA

LIMITED

RLA File

107/24/040/00227/AM18/

臨面評
雨~

Meet No/Date18/80-   Status:
ALC2/2018         Deferred
14.092018

Lic.No/Date:0710112422 Defer Date:
IHQ Flle

25 :01/80/050/00162/AM19/

ldeferred.

.Case No。 :55/19/80‐

IALC2/2017

:u r/du/uJv/vw tvLt ^Lat' 
^^ ^^^"'^:"']'uo "to ' hat a complete set of application of

,Decision: The committee considered the case as per agenda and noted t
.---^..r^/-^-1., c-^- nLII Caqe iqりCい W‖ :lHC呻 ‖‖HいVVツV¨ ^覇

眺 il~attledhedtlwJtぉ r he commCnts/repw iOm DHl.CaSe Lthc fll11l waS SenttO DH1 0n 20.OS

16.11.2017

tMect No/Datc18/80‐

IALC2/2018

14.09.2018

Status:
Deferred

119記憶11鳳,1話 j ttjliliitilllllll曇鷲甘∫‖Ii:響∬甲|
26 ibι tiζ161:十五さc6“

“

ittさ

`cOAsiaerea the tiζ `:s peit lf0110Wing informationi

l 1 1.  Waght Of Expon Product.
| I  H.  Jusdicalon of Wastages fOrimportitem No.8,9,10 and H.

l



Case is deferred.

Case No.:77/19/80-

ALC2/2017

I  Case No.:52/19/80‐

|  `ALC2/2017

28‐ HQ File

101/80/050/00333/AM18/

Case No.:41/20/80¨
‐ALC2/2017

Party Name:PARKER
HAplNIFIN INDIA PVT LTD.

Mect No/Date:8/80‐

IALC2/2018

14.09.2018

Status:
Approved

Status:

Deferred

lDefer

‐Date:17.10.2018

鵠柵 ζttЪ sYSTEMS性:棚Tα
νЮ~淵 ed ‐

PVT LTD.            
‐1409.2018         ‐          |

拙 鳥胤応 広↓lj・ 亀温 蕊1虫ai癬憾i‖l翼i憮 |

becision:The committee considered the caSe as per

in the next meeting to explain their case before the Norms Committee.Case is deferred.          |

Lお 1ヽ。/batclo41616j183 Dも お:    :

‐
   11)etisibil↑ h`8。林轟ilec conζ iatrcd ihc `aζ

`aξ

lcriL8ha五  五ha 6n aatiζもd by reprcsentative of DHI      I
I ldecided to rati″ thc nOrms as applied by the irm.

l  ci:eヽ。.:'`/ib/86_      IParり Nよ品c:IcЁ M      .Meet No/Datc:8/80-   IStatus:     |
| IALC2/2017           ENGINEERING COMPANY ALC2/2018        1Deferred    .
|                  IPRIVATE LIMITED,      14.09.2018                   1

ら91oRお      ヽLAハ僣     LcNげ D江∝031酬 7800 Detr Datα

: |:01/80/050/00390/AM18/   ::03/94/040/00742/AM18/   115.12.2017        Date:17.10.20181

1 Detお lol:十五じ86“轟ilet toAξ id岳もa tiもも五ζ8五ξおさFムしもhaiふ ddざ
`ia8a t6 seha i t6ぉ

ぉ1さtι ζさ161    1

1 1TI"Ⅲ 91ヴ申,'ITPY'VFや「中eT,PTTT,・
Caseヽ dcfercd.         |

RLA File

:04/24/040/00169/AM18/     112.12.2017
‐Date:1409.20181

Paty Name:LEEL Mcct No/Date:8/80- Status: Approved

:01/80/050/00405/AM18/    :05/23/040/00367/AM18/ 2212.2017

Decision : The committee considered the case as per agenda and decided to ratiry the norms as under :

30 i ra^^r iraffi Nn /-nnner rrrhe d -- I Ol Ko/Kg content in Exoort Product.Importitem No.Coppertubc 4-101 Kg/Kg content in Export Product.

HQ File

1.

11.

111.

accountability clause.

RA concerned may take further necessary action as per the decision of NC.

|

IELECTRICALS LIMITED  IALC2/2018
1                         14.09.2018

1RLA File              Lic.No/Date:0510405039 Date:14/27.09.2018

Import Item No. Aluminium foil 6 - 1.02 KgKg content in Export Product.

ThL rest of the other import items are components to be allowed as applied on net to net whh

J

for the comments liom

|

Case No。 :3/20/80-ALC2/2017 Paty Namc:STERLITE     Meet No/Date18/80-
POWER TRANSMISS10N   ALC2/2018



lo由お   ~ILA iお  ~ ~■ よ`ルba巌 00お o`5恵2`b品 :Йん760う6魔
|

:01/80/050/00056/AM19/   1o9/24/040/00439/AM18/     103.01.2018            .                 |

32 1Decision:The committee considered the case as per agenda and decided to ratitt the n0111lS aS under:   |

l  i.  Desc」 p●on ofthe impo■ lems as applた d.                     |

|  ‖.  Wastages as per SION C-1175.

RA concemed may take further necessary action as perthe decision ofNC.                              |

Case No.:7/5/80-

ALC2/2018

Party Name:FRIZAIR
PRIVATE LlMITED

Paty Name:BIRLA
PRECIS10N

PRECIS10N
ITECHNOLOGIES LTD.,

‐RLA Filc

Mect No/Date:8/80-

ALC2/2018
14.09.2018

Status: Approved

Mect No/Date:8/80-   Status:
ALC2/2018         Deferred

TECHNOLOGIES LTD.,    14.09.2018

RLA File               Lic.No/Date:0310818218 1Defer

33 :01/80/050/00384/AM18/     :03/94/040/00782/AM18/ 04.01.2018 Datel1 7.1020188

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the

firm on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

Case No.:23/20/80-       Paty Name:BIRLA Meet No/Date:8/80-    Status:
IALC2/2018         1Deferred
114.09.2018            1

Lic.No/Date:0310818219 1Defer

ALC2ノ2017

HQ File

Case No.:61/19/80-

ALC2/2017

Case No.:21/20/80‐

lALC2/2017

1HQ File

Party Name:ULTRA      IMeet No/Date:8/80-
ENGINEERS           ALC2/2018

114.09.2018

Paty Namel BIRLA
PRECIS10N
TECHNOLOGIES LTD.,

RLA File

1341:01/80/050/00387/AM18/     :03/94/040/00784/AM18/ 104.01.2018 Datei1 7.10.2018

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the

firm on 13.09.2018. The Committee decided to wait forthe reply from the firm. Case is deferred.

.HQ File            lRLA Filc             Lic.No/Date:3H0066956 1Date:14/27.09.2018

:01/80/050/00342/AM18/    :31/83/040/00135/AM18/     105.01.2018            :

IDecision: The committee considcred the case as pcr agenda and decided to rati″ the nOrlns as per the

‐written comments furnished by DHl,TSW(B)SeCtiOn vide their U.0.No.TSW(B)/4U/3/6956/2018 dated

i27/07/2018.Copy ofthe letter attached atthe end of■ linutes

RA concemed may take further necessary action as perthe decision ofNC.

Status: Approved

Mcet No/Datc:8/80‐      Status:
ALC2/2018         ‐Deferred
14.09.2018            ‐

Lic.No/Date:0310818275 :Datc:17.10.2018

:01/80/050/00385/AM18/     :03/94/040/00785/AM18/     (05.012018             
‐

Decision:The committee considered the case as per agenda and noted thatthe D/L has been issued to the

flrm on 13.09.2018.The Committee decided to wait for the reply■ om thc flrm.Case is deferred.

36



 ́°   .  ICase No.:22/20/80-        Pat/Name:BIRLA        MCCt No/Date:8/80-    Status:      |
,ALC2/2018         1Deferred    il  lALC2/2017            PRECIS10N

.                    :TECHNOLOGIES LTD.,    14.09.2018                   1

17儒脇∴屁1↓ふ協濡jO鳳1話j 僣ぶ需血肋bb証力面 |

. beciζ
お1:十五e tom品 itt`e88nξ血も:`d ti``畠 e ttζおさ:五まおdaふ a16i`a thitth`D/t haζ  b``n iξζuta tふ the ‐

l  nrm on 13.09.2018.The Committee decided to wait for the reply from the flrm.Case is deferrcd.     :

Party Name:BGR ENERGY IMcetNo/Date:8/80-
SYSTEMS LIMITED      ALC2/2018

14.09.2018

Lic No/Date:0410163861 1Date:17.10.201838 HQ File             RLA File
101/80/050/00389/AM18/    104/24/040/00187/AM18/     .05.01.2018            ‐

IDecislon:The colninittee considered the case as per agenda and noted that the D/L has becn issued to the

lflrrn on 13.09.2018.The Committee decided to wait for the reply,om the flrm.Case is deferred.

Case No.:25/20/80‐

ALC2/2017

Case No.:29/20/80-

ALC2/2017
Paty Name:AQUASUB
ENGINEERING

:HQ File             lRLA File
:01/80/050/00393/AM18/     132/24/040/00042/AM18/

Decおion:The commitee conddered the case as per agenda

,fO110Wing inforlnation:

l   i      Drawing and Speciflcation ofExport Product.

:  ii.  Stage wise wastage withjustiflcation.

I   Case is defered.

,Case No.:37/20/80¨

′ALC2/2017

Case No.:27/20/80‐   Patty Name:PRECIS10N
ALC2/2017      EQUIPMENTS

(CHENNAI)PVT.LTD.,

Status:
Deferred

Meet No/Date:8/80-
‐ALC2/2018
1409.2018

Lic.No/Datei3210078359 ‐Defer

08.01.2018 Date:17.102018

and decided to call for from the firm the

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Status:
Deferred

139

|

|

Paty Name:RAYCHEM RPG.Mect No/Date:8/80-    IStatus:

IPVT LTD.            ‐ALC2/2018         1Deferred
‐                          14.09.2018            1

,n HQ File RLA File Lic.No/Date:0310818302 Defer
'" :01/80/050/0040 l/AM 181 :031951040100'128lAMl8l 08.01.2018 Date: 17.10.2018

Decision: The committee considered the case as per agenda and noted that the informarion/reply received
from the firm was sent to DIPP on 06.09.2018 for their comments. The Committee decided to wait for the
reply from DIPP. Case is deferred.

Status:
Deferred

|  (HQ Flle

141   :01/80/050/00391/AM

18/

RLA File:04/24/040/00206/AM18/  Lic.No/Date:041016388 1Defer
16

09.01.2018

Datei1 7.10.2018

Decision: The committee considered the case as per agenda and noted that the complete application was

sent to DIPP for their comments on 19.03.2018. The reply waited from the DIPP and the Committee
decided for final deferment for DIPP comments. Case is deferred.



Case No。 :4/20/80-ALC2/2017 Paty Name:ISGEC HEAVY IMeet No/Datei8/80-
ENGINEERING LIMITED  IALC2/2018

114.09.2018

. HO File RLA File Lic.No/Date:0510405282 Defer
az 

,o iaolos0/00368/AM I 8/ :05t23t040t00375/AM t 8/ 10.01 .2018 Date: 17.10.2018

Decision: The committee considered the case as per agenda and noted that the complete application was sent

to DIpp for their comments on 19.03.2018. The reply waited from the DIPP and the Committee decided for

final deferment for DIPP comments. Case is deferred.

,Party Name: TINITA Meet No/Date:8/80‐

ENGINEERING PVT.LTD. ‐ALC2/2018
1                          ,14.09.2018

Party Name:SWASTIK
TUNGSTEN PVT LTD

Parり Name:GODREJ&
BOYCE MFG.CO.LTD,

Meet No/Date:8/80-

ALC2/2018
14.092018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status: Approved

ICase No.:35/20/80-

IALC2/2017

1HQ File

Case No。 :54/20/80-

ALC2/2017

‐Case No。 :60/20/80¨

IALC2/2017

‐Case No.:53/20/80‐

‐ALC2/2017

46 HQ Filc

~而
雨 雨 ILic.No/Date:0310818442 Defer

43
:01/80/050/00399/AM18/     :03/95/040/00851/AM18/      1101.2018             Date:17.10.2018

Decision:The comlnittec considered the case as per agenda and notcd that the complete application、 vas sent l

to MSME fortheir comments on 07.06.2018.The reply waited'om the MSME and the Committee decided

for flnal deferlllent for MSME comments.Case is deferred.                                  ,

144
HQ File RLA File Lic.No/Date:03 10818444 Defer
:01/80/050/00418/AM l8/ :0319510401008241AM181 I 1 .01.201 8 Date: 17.10.201 8

Decision: The committee considered the case as per agenda and it is noted that deficiency lefter send to the
firm vide email dated 22.06.2018 and no information received so far. It is decided to send final reminder to
furnish the requisite information within l5 days failing which case will be rejected. Case is deferred.

| IHQ File            ‐RLA File
1  101/80/050/00424/AM18/    :03/94/040/00825/AM18/

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:0310818550‐ Date:14/27.09.20181
.16.01.2018                            1

Status:
Transferred

45 Decision : The committee considered the case as per agenda and it is decided to ratifo the norms as per
:the written comments furnished by DIPP ( TS Section ) vide their UO No.07/71l2018-TS dated 13.09.2018
. Copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC.

Party Name:GOLD MOHUR McetNo/Date:8/80-
PROFILES LIMITED      ALC2/2018

14.09.2018

RLA Flle Lic.No/Date:0510405475 Defer

101/80/050/00417/AM18/    :05/23/040/00421/AM18/     31.01.2018 Date:14/27.09.2018

the CaSC as per agenda  and decid

「



Mcet No/Datei8/80-

ALC2/2018
14.09.2018

.- HO File RLA File Lic.No/Date:0910065951 Defer
a/ 

'oisotos0/00060/AMl9/ 
.:09t24t040t00556/AMl8/ 31.01.2018 Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application

has been sent to MSME on I I .09.2018. The Committee decided to wait for the reply from MSME' Case is

, deferred

Case No.:11ノ5/80-ALC2/2018 Paty Namc:VERTICE
GLOBAL PVT LTD

‐Case No.:49/5/80-ALC2/2018

Status:
Deferred

Status:
Deferred

.Case No.:37/5/80-ALC2/2018 Paty Namc:DILlGENT SCM MeetNo/Date:8/80‐

ISOLUTIONS PRIVATE    ALC2/2018
1LIMITED              14.09.2018

IHQ Flle             iRLA File             Lic.No/Date:0910065941 Defer
101/80/050/00086/AM19/     109/24/040/00554/AM18/     131.01.2018             Date:17.10.2018

‐Decision:The committee considered the case as pcr agenda and decidcd to can for frOm the f1111lthe

48 fOl10wing information:

i. Weight of Export Product.

ii. Stage wise wastage with justification.

Case is deferred.

F9需蕊蕊篇蔦
~脇
図蕊蕊y

Pary Name:HANNING    Mect No/Date:8/80-    Status:
MOTORSINDIA P LTD    ALC2/2018         Deferred

14.09.2018

Lic.No/Date:3410043848 Defer

Date:17.10.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application'has 
been sent to MSME on 13.09.2018. The Committee decided to wait for the reply from MSME. Case is

deferred

Case No. : 50/5/80- ALC2 /20 l8, Party N ame : H ANN INC Meet No/Datc:8/80-

,MOTORSINDIA P LTD    ALC2/2018
1                          14.09.2018

150
HQ Flle lru-e nt*- Lic.No/Date:3410043847 Defer
:01/80/050/00099/AM19/     :34/24/040/00304/AM18/      02.02.2018 ‐Date:1710.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application
has been sent to MSME on 13.09.2018. The Committee decided to wait for the reply from MSME. Case is
‐deferred.

ICase No.:50/20/80‐
‐ALC2/2017

1HQ File RLA File Lic.No/Date:0510405548‐ Datc:14/27.09.2018

:01/80/050/00414/AMl8/ :051231040100435/AM18/,06.02.2018
5l Decision:The commitleeconsideredthe caseasperagendaanddecidedtoratifythelicence asunder:

i. In the Export Product-Net content of SS pipes - 95000 Kg. may be suffixed.
ii. Import Item - 97375 Kgwith2.5%o wastage.

:RA concerned may take further necessary action as per the decision of NC.

0202.2018

Status:
Deferred

P"rty N",r.JAYAMm -*M..t NofOuti,S/80- -- Ftrt,;;r App.";;d
EXPORTS PVT. LTD. I,NICZIZOTr 

i
I114.09.2018 I



52 :11/24/040/00008/AM18/     106.02.2018

Decision: The committee considered the case as per agenda and decided to remind MEIT to expedite their

comments. Case is deferred.

HQ File

:01/80/050/00416/AM18/   1:05/24/040/00552/AM18/

Decision: The comlllittee considered the case as per agenda

sent to DIPP for their conlments on 19 03.2018 and reminded

flnal deferment for DIPP comments.Case is deferred.

tALC2l20r8
ll4.09.2ol8*---- 
[i".Nurr"t"Tr r oinffiz
i

.06.022018

and noted that

on 25 09.2018.

Case No.:51/20/80-

IALC2/2017

HQ File

:01/80/050/00415/AM18/

Case No.:52/20/80-

ALC2/2017

Case No.:61/20/80‐

ALC2/2017

HQ File

曖霊枷謬
5慇ト

|

IHQ File

HQ File

Party Namcl

LIMITED

lRLe Pite

RLA File

~RLA File……
・

BIRLA CABLE  Mcet No/Date:8/80- ‐Status:

I)eferred

lDefer
‐Date:17.10.2018

Status:
,Deferred

l

iDefer l

Date:17.10.2018 ,

.i

the complete application was

The Committee decided for

Parり Name:MICRON     Meet No/Date:8/80-
lNSTRUMENTS PVT LTD  ‐ALC2/2018
1                          114.09.2018

ILic.No/Date:0510405538

Lic.No/Datei03 10818962 Date:14/27.09.20181

:01/80/050/00425lAMl8l :031941040100903/AMl8/ 07.02.2018
54 Decision: The committee considered the case as per agenda and it is decided to rati$/ the norms as per the

written comments furnished by DIPP (TS Section) vide their UO No.07/71l2018-TS dated 3.8.2018. Copy of
the letter attached at the end of minutes.

iRA concerned may take further necessary action as per the decision of NC.

Paty Name:GODREJ&
BOYCE MFG.CO.LTD,

RLA File

開癬蕩濡蘊F「

Meet No/Date:8/80‐     Status:Approved
ALC2/2018
14.09.2018

Lic No/Date:0310818953

Status:
Withdrawn

Defer
55 :01/80/050/00083/AM19/    :03/95/040/00924/AM18/     07.02.2018             Date:14/27.09.2018

Decision: The cominittee considered the case as per agenda and noted that as per RA,Mumbai vide their.

letter No.03/95/040/0092/AM 16 dated 07.02.2018 informed that the authorisatton issued on repeat basis.|

.The Committee decided to withdraw/closed the case.

Status:
Deferred

Lic.No/Date:3410043872 Dcfer

56                iLendaina notcdihithe c品

“
`ie set 6Fa61お

話61 oll)ecision:The committee considered the case as peri

the flrm has been sentto MSME on 13.09.2018. The Com■littec dccidcd to wait for thc rcply'om MSME.|

Case is deferred.                                                        1

|
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Case No.:33/20/80¨

ALC2/2017

ICase No.:49/20/80‐

ALC2/2017

Party Name:AUTOCOMP
CORPORATION PANSE
IPRIVATE LIMITED

`Meet No/Date:8/80-    Status:     |
lALC2/2018          1Deferred     l

114.09.2018                          1

Lic No/Date:3H0066981‐ Defer      l
13.02.2018 Date:17.10.20181

HQ File IRLA File

:01/80/050/00397lAMl9l :311831040100154/AMl8/

57 Decision : The committee considered the case as per agenda

following information:

i. Proper description ofExport Product.

ii. Information as per Appendix 4H & 4K

Case is deferred

Paty Name:ROTHE ERDE
INDIA PRIVATE LIMITED

IRLA File

131/83/040/00146/AM18/

Decision: The committee considered the case as per agenda
isent to DIPP for their comments on 19.03.2018 and reminded

一

IALC2/2018

114.09.2018

Lic.No/Date:3110066978 Defer

13.02.2018 .Date:17.10.2018‐

and noted that the complete application was
on 20.09.2018. The Committee decided for'

Status:
Deferred

●器品泥50Ю 0413ハ Mlν

iCase No.:33ノ 5/80¨ ALC2ノ2018 Party Name:LARSEN&
ITOUBRO LIMITED

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Status:
Deferred

IHQ Flle IRLA File Lic.No/Date:0310819295 Defer

59101480/059109912/今 Y191   1:03/?,/010/00754/AMl1/   21.92.2018
Date:17.10.2018

:Decision:The committee considered the casc as per agenda and noted that the complete set of application of

ithc flrln was sent to DIPP on 20.09.2018.Thc Committee decided to wait for the reply,om DIPP,Casc is

ldeferred.

|

'Case No.:3215180-ALC2l20l8 iParry Name: TINITA Meet No/Date:8/80- Status:
ENGTNEERING PVT.LTD. ALC2l2Ol} Deferred

.r''.-
on ttQ pii. 'nln niie rlic.No/Date:0310819380 Defer
"':01/80/050/00081/AMl9/ :031951040101031/AMl8/ 23.02.2018 Date:17.10.2018

, ,Decision: The committee considered the case as per agenda and noted that the complete set of application of
the firm was sent to MSME on 03.07.2018. The Committee decided for finaldeferment for MSME
'comments. Case is deferred.

ICase No.:35/5/80-

'ALC2/2018

61 HQ Filc

Parり NameiCHEMICO
SYNTHETICS LTD.,

‐RLA Flle

IMeet No/Date:8/80-   Status:Approved l
lALC2/2018       ‐
114.09.2018                            ‐
‐
Lic.No/Date:051040581l Date:14/27.09.20181

:01/80/050/00084/AM19/    :05/23/040/00444/AM18/     .07.03.2018                              ‐

Decision:The committee considered the case as per agenda and as perthe recommendation ofrepresentative

ofMSME,decided to ratitt the nOrms as applicd by thc nrm.

and decided to call for from the firm the



RA concerned may take further necessary action as per the decision of NC.

Case No.:68/5180-A,LC2/2018 Party Name: PERMANENT Meet No/Date:8/80-

62

ALC2/2018
14.09.2018

IHQ File
:01/80/050/00117/AM19/

Lic.No/Date:0310820186 Defer

:03/95/040/01165/AM18/      28.03.2018

IDecisio■ :The committcc considered the case as per agenda and noted thatthe complete set of application of

the flrm was sent to MSME on 03.07.2018. The Comnnittee decided for flnal deferment for MSME

comments.Case is deferred.

ICase No.:67/5/80-ALC2/2018 Parり Name:BHARAT     Meet No/Date18/80-    Status:
1                   1HEAVY ELECTRICALS    ALC2/2018         1Deferred

114.09.2018    1
1      「
02.04.2018 Date:1710.2018

ICase No.:72/5ノ 80¨

IALC2/2018

HQ Filc

MAGNETS LIMITED

RLA File

RLA File

LIMITED

RLA Filc

Lic.No/Dateill10028332 Defer

Status:
Deferred

'Dcfer      l
lDatc:17.10.20181

|              ILIMITED

凋需翫蔦;I蔦
~1蕊
蕊蕊蕊y

Decision: The committee considered the case as per agenda and noted that the D/L has been issued to the

1fi.rn on 13.09.2018. The Committee decided to wait for the reply from the firm. Case is deferred.

―
RLA Filc Lic.No/1Date:0310820304 Date:14/27.09.2018

;:01/80/050l0012llAMlgl :03l95l040l0l074lAMl9l 06.04.2018

64 Decision : The committee considered the case as per agenda and decided to ratify the norms on repeat

basis as allowed in respect of Authorization No.0310812998 dated02.05.2017(Case No.40/5/80 in Meeting
No.5/80 dated 06.06.2017) as per written comments furnished by DIPP No.1214312017-TSW/122 dated
06.06.201 7. A copy letter attached at the end of minutes.

, RA concerned may take further necessary action as per the decision of NC.

‐Case No.:26/5/80-ALC2/2018 Parり Name:BIRLA CABLE  Meet No/Date:8/80‐     Status:
:                    LIMITED              ALC2/2018         Deferred

14.09.2018            1

‘
υ

HQ File

HQ Filc

:01/80/050/00075/AM19/     :11/24/040/00001/AM19/      13.04.2018 Datc:17.10.2018

Decision: ihe committee considered the case as per agenda and noted that the complete set of application of
,the firm was sent to MEIT on 03.07.2018. The Committee decided to wait for the comments from MEIT.
Case is deferred.

Case No.:4/5180-ALC2l20l8 Party Name: ENVIROTEK Meet NoiDate:8/80- Status:
TECHNOLOGIES PRIVATE ALC2l20l8 Deferred

14.092018

Lic.No/Date:0210208347

r:0 I /80/050/00053/AM I 9/ i:0212410401002021 AMlSl i I 6.04.201 8

Decision : The committee considered the case as per agenda and decided to call

,following information:

', i. lmport requirement with justification.

ii. Committee felt that there are 2 Export Products firm may clarifl.

, Case is deferred.

for from the firm the
66

J

l



Case No.:40/8/80-ALC2/2018 Parり Namc:SARA SAE
PRIVATE LIMITED

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Status:
Deferred

Status:
Deferred

'.67 :011801050/00163/AMl9/ :611241040100001/AMl9/ 16.04.2018 Date:17.10.2018l

Decision: The committee considered the case as per agenda and noted that the complete set of application of
r the firm was sent to MSME on I I .09.20 I 8. The Committee decided to wait for the reply from the MSME.

Case is deferred.

∠
υ

,Case No.:59/8/80-ALC2/2018‐ Parり Name:HANNING    Mect No/Date:8/80-
MOTORSINDIA P LTD    ALC2/2018

14.092018

HQ File IRLA File Lic.No/Date:3410044057 Defer
:01/80/050/00182/AM19/     134/24/040/00010/AM19/ 1804.2018 Date:17.10.2018

.   1)ecislon:The comnlittee considcred the case as per agenda and noted thatthe complcte sct ofapplication of l
,lthe Arln wassentto MSME on 13 09.2018.The Committee decided to wal forthe reply'om the MSME.:

| ICase is deferred.

I  Case No.:52/8/80-      Parり Name:D00WON    ′Mcet No/Date:8/80-   Status:Approved l
lALC2/2018          1AUTOMOTiVE SYSTEMS  ALC2/2018                    1
. I                 INDIA PRIVATE LIMITED 

■4.09.2018                    1
‐
 IHQ File            lRLA File            Lic.No/Date:0410164243 Date:14/27.09.2018‐
   :01/80/050/00175/AM19/    :04/24/040/00012/AM19/     25.04.2018            '                 '

,91::1譜 ∬ :/::1撃脱 ダ;l」::『:翼 ξ鶴 品 1:itT喘 :J]l臨げ :al謁:‰掘 乳 ξttl鳳龍 :|
l  decided to ratify the norms as under

l  l   i・     Importitcm No.l to 5,7 to ll and 13 to 17 on netto net basis wtth accOuntab‖ ity clause.   |

| |  五・   ImpOrt lems No.6,12 and 18‐ 1.02 kg/kg contentin expon prOduct.              |

| I RA concemed may takc further necessary action as pcrthe decision ofNC

| ICase No.:30/8/80-ALC2/2018 Party Name:HANNING    Meet No/Date:8/80-    status:     ‐

|  |                  IMOTORSINDIA P LTD    ALC2/2018        1Deferred    l
14.09.2018                          1

'019品
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1 1Decision:The committec considered the case as per agenda and noted thatthe complete set ofapplica● on of‐

| lthe nrm wassentto MSME on 13.09.2018.The Committee decided to wal forthe reply from the MSME.
‐
  Case is deferred.

Case No. :2015180- ALC2/20 I 8 Parry Name: M ICRON Mcet No/Date:8/80- Status:
DeferredINSTRUMENTS PVT LTD  ALC2/2018

14.09.2018

-r, HQ File RLA File Lic.No/Date:05r0406252 Defer":01/80/050/000691AMlgl :05l24l040l00}42lAMlgl 21.04.2018 Date:t7.10.2018
rDecision: The committee considered the case as per agenda and noted that the complete set of application
of the firm was sent to DIPP on 02.08.2018. The Committee decided to remind btpp to expedite their
comments. Case is deferred.



Case No. :2 I / 5180- ALC2I20 I 8 Party Name: M ICRON Mcet No/Date:8/80-

INSTRUMENTS PVT LTD  ALC2/2018
14.09.2018

RLA File Lic.No/Datc:0510406253 Dcfer

Status:
Deferred

IHQ File72

13器品児590007 νAMl" 胤瞬:ioЮ004νAMl%

101/80/050/00070/AM19/     :05/24/040/00040/AM19/     .27.04.2018 Date:1710.2018

Decision: The committee coniidered the case as per agenda and noted that the complete set of application of
the firm was sent to DIPP on 02.08.2018. The Committee decided to remind DIPP to expedite their
comments. Case is defened.

Case No.:22l5180-ALC2I20l8 Party Name: MICRON Meet No/Date:8/80- Status:
INSTRUMENTS PVT LTD ALC22018 Deferred

14.09.2018

Lic.No/Date:0510406251 ‐Defer
'27.04.2018 Date:17.10.2018

Decislon:The committee considered the case as pcr agenda and noted that the complete set ofappHcation of

the flrm was sentto DIPP on 02.08.2018. The Comnlittee decided to rclllind DIPP to expedite their

comments.Case is dcfered.

Case No.:23/5/80‐ ALC2/2018 1Party Name:RITES LTD.   Meet No/Date:8/80-    IStatus:

ALC2/2018          ‐Deferred

IHQ File RLA Filc

114.09.2018            1

1Lic.No/Date:0510406273 1Defcr

101/80/050/00072/AM19/     :05/24/040/00045/AM19/      27.04.2018 Date:17.10.2018

iDffi;;.id.*d th.;u.. 
^ 

p"*g"rd" -d d*id.d t"."llfilfi'", th" frm the 
-

74 j following information :
1

I

i i. Justification of item No.l of Import product.

i ii. Specification of Kits of item No.2 of Import product.
l

I 
Case is deferred.

Il_
lir,*r*^ *-- --- -
I |ENGTNEERS & ll.tcztzott lDeferred

HQ File

CONSULTANTS PVT LTD  14 09 2018

RLA Filc Lic.No/Date:0510406264 Defer75
101/80/050/00074/AM19/ :05/24/040/00033/AM19/:U1/8U/Uう 0/000/4/AM19/     :05/24/040/00033/AM19/      27.04.2018             ‐Date:17.10.2018

1   Decision:Thc conlmittee cOnsidcred thc case as pcr agcnda and it is notcd that denciency letter send to thcluEUrsrutr. r rrc uurlrllrrr"t€tr cullsltlereo tne case aS per agen0a and lt lS noted that Ctellglengy letter Send tO the I

firmvideemail dated 13.09.20 l8andnoinformationreceivedsofar. Itisdecidedtosendfinal reminderto
'furnishtherequisiteinformationwithin l5daysfailingwhichcasewill berejected.Caseisdeferred.

1  lCase No.:6/8/80‐ ALC2/2018 Patty Name:L&T― MHPS   Mcet No/Date:8/80-    status:     |
‐  ‐                   ITURBINE GENERATORS   ALC2/2018         1DeFerred    .
I                    PRIVATE LIMITED      ‐14.09.2018         ‐

17619品
児50/00129/AM19/  ‐鷺 λ」::0/01‖ 2/AM18/  顎 説 %品lCЮ

310820724 3鳶
17.10.2018‐

1   1)ecision:The conlmittee considered the case as per agenda and nOted thatthe complete set ofapplication of‐

‐the nrm wassentto DHl on 20.09.2018.The Committec decided to wait for the reply■ om the DHl.Case is l
deferred.

Case No.:31/8/80-ALC2/2018 Patty Namei HANNING

IMOTORSINDIAPLTD

画 面
~~~~~

Meet No/Date:8/80-

IALC2/2018
14.09.2018

Lic.No/Date:3410044099

Status:
Deferred

DeferHQ File

'77



:01/80/050/00154/AM19/     :34/24/040/00029/AM19/     127.04.2018             Date:17.10.2018

Decisio■ :The conllnittee considered the case as per agenda and noted that the complcte set of application of l

lthe arm wassentto MSME on H.09.2018.The Committee decided to wait forthe reply from the MSME.:

Case is deferred.                                                        I

Case No.:27/5/80-ALC2/2018 Parり Name:ISGEC HEAVY  IMeet No/Date:8/80-
ENGINEERING LIMITED   ‐ALC2/2018

114.09.2018

:Status:

Deferred

Status:
Deferred

IHQ Flle

78‐ :01/80/050/00076/AM19/

RLA Filc

:05/23/040/00038/AM19/

ILic.No/Date:0510406287 1Defer Date:

01.05.2018

n""irir* 'i'rr" ;;;itt"; "-"*id;"d 
th";r. * po ugffi -d *Aih"t tt" *rtplet. fi"f 

"ppli."ti",
of the firm may be sent to DIPP for their comments. Case is deferred.

Case No.:38/5/80-ALC2/2018 Patty Name:THE WEST    ‐Meet No/Date:8/80-
COAST PAPER MILLS LTD  ALC2/2018

1409.2018

| IHQ Filc
1791:01/80/050/00087/AM19/

RLA File

:07/24/040/00009/AM19/

ILic.No/Date:0710113226

103.05.2018

Defer
Date:

il

lfleoicinn. Thc nnmmittpc nnncirlprcrl fhe naca qc nar qopnrla qDecision: The committee considered the case as per agenda and noted that complete set of application was
sent to MEIT on 3 I .07.2018. The Committee decided to remind MEIT to expedite their comments. Case is
deferred.

ICase No。 :29/5/80‐ ALC2/2018 Party Namc:ULTRA
I                  ENGINEERS

HQ File

Mcct No/Date:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:3110067036 1Datel

04.05.2018             14/27.09.2018

and decidcd to ra」取 the nOrms as per the
their U.0.No 3/39/2018 dated 04/09/2018.

Status:
Approved

RLA File

:31/83/040/00007/AM19/,O :01/80/050/00078/AM l 9/

Decision: The committee considered the case as per agenda
written comments furnished by DHI, TSW (B) Section vide
Copy of the letter attached at the end of minutes.

lRA concerned may take further necessary action as per the decision of NC.

Case No.:30/5180-ALC2l20l8 Parfy Name: AUTOCOMP Meet No/Date:8/80- Status:
Deferred

Status:
Deferred

CORPORAT10N PANSE
PRIVATE LIMITED

HQ File              RLA Filc
101/80/050/00079/AM19/       :31/83/040/00010/AM19/

‐Case No.:31/5/80-ALC2/2018 Paty Name:AUTOCOMP
CORPORAT10N PANSE
PRIVATE LIMITED

ALC2/2018
14.09.2018

Lic.No/Date:3110067039  Defer

07.05.2018 'Date:

Decision : The committee considered the case as per agenda and decided to call for from the firm the
, following information :

I i. Proper description ofExport Product.

I ii. Information as per Appendix 4H & 4K

iCase is deferred

Itz rqniie IRLA File

Mcet No/Date:8/80-

ALC2/2018
1409.2018

ILic.No/Date:3110067040  Defer

07052018 Date:
.   :01/80/050/00080/AM19/      131/83/040/00011/AM19/

I   I)ecislon:The comnlittee considered the case as per agenda and decided to call for from the firm the

‐
　

　

　

　

一

」

―

|

「

` ,                                                 1



following information :

i. Proper description ofExport Froduct.

ii. Information as per Appendix 4H & 4K

i

9:::: d"!:f:

p"* N""41 tStgOAiCAmg FurtyNuri' GODREJ & -t{."tN"/D"t.'8/80- 
- i$;tr.,, '''vto tlilr.il'j'.-i:"^::;: I';;;;;;; - - I

I iBoYCE MFG. Co. LTD., lALc2/2018 lDeferred

83 HQ File               RLA File

IИ.09.2018     :
一一
―――一

一
匡面 面 面 面 而 意証 藤 tr 

―

:01/80/050/00090/AM19/ :03/94/040/00075/AM19/ 107.05.2018             Date:

Decision: The committee considered the case as per agenda and noted that the complete set of application

of the firm may be sent to DIPP for their comments. Case 
is 

deferred.

Case No.:43/5/80-ALC2/2018 Party Name: GODREJ & Meet No/Date:8/80- Status:
BOYCE MFC. CO. LTD., ALC2l20l8 'Deferred

r 4.09.20 r 8

", HQ File RLA File Lic.No/Date:0310820812 rDefer
"* :0 I /80/050/00092/AM I 9/ :03l94l04Ol0OO73l AMlgl 

'07 
.05.2018 ,Date:

Decision: The committee considered the case as per agenda and noted that the complete set of application of
the firm was sent to DIPP on 06.09.2018. The Committee decided to wait for the reply from the DIPP. Case

is deferred..

Case No.:44l5/80- ALC2/2018 Party Name:GODREJ & Meet No/Date:8/80- Status:
BOYCE MFG. CO. LTD., ALC2l2Ol8 Deferred

14.09.2018

". HQ File RLA File Lic.No/Date:031082081 I DeferoJ:01/80/050/00093/AMl9/ :031941040100060/AMl9/ 07.05.2018 Date:

Decision : The committee considered the case as per agenda and noted that the complete set of application
of the firm was sent to DIPP on 06.09.2018. The Committee decided to wait for the reply from the DIPP.

Case No.:46/5/80‐ ALC2/2018 Party Name:SANDP
ENTERPRISES

: rHQ File RLA File
: :01/80/050/00095/AMl9/ :04124/040]00027lAM19l

- , Decision : The committee considered the case as per agenda

186 ifotto*ing information as recommended by TA(MSME):

I : i. Weight of Export Product.

r ii. Stage wise wastage with justification.

i Case is deferred.
tr

Lic.No/Date:0410164303 1Defer

loz.os.zors lDate:_, ._
and decided to call for from the firm the

Meet No/Date:8/80¨

ALC2/2018
14092018

Status:
Deferred

Case No。 :52/5/80‐ ALC2/2018 Party Name:BIRLA CABLE
LIMITED

IMeet No/Date:8/80¨

IALC2/2018

1409.2018

Status:
Deferred

Case is deferred.

|             |



Decision : The committee considered the case as per agenda and noted that information called for from

the firm as per deficiency raised by MEIT was sent to the firm on 25.09.2018. The Committee decided to

wait for the reply from the firm. Case is deferred.

HQ Flle

:01/80/050/00101/AM19/

RLA Flle

:11/24/040/00004/AM19/

RLA Fllc

:11/24/040/00003/AM19/

Lic.No/Date:H10028337 Defer
08.05.2018              Date:

Case No.:53/5/80-ALC2/2018  Party Name:BIRLA CABLE   Meet No/Date:8/80-
LIMITED               ALC2/2018

■4.09.2018

Meet No/Datei8/80-

14.09.2018

‐Lic.No/Date:1710006701

Status:
Deferred

IStatus:     |

IDeferred  l

lDefer    ,
I Date:    ‐

88器品児5υ00102ハMl%
‐Lic.No/Date:1110028336 .Defer

08.05.2018              Date:

Decision : The committee considered the case as per agenda and noted that a complete set of application

was sent to MEIT on 31.07.20 l8 . The Committee decided to remind MEIT to expedite their comments.

Case is deferred.

Case No.:48/5/80-ALC2/2018 Parry Name:BIRLA
FURUKAWA FIBRE OPTICS IALC2/2018

89
HQ File

PRIVATE LIMITED,

RLA File

:01/80/050/00097/AM19/       :17/24/040/00005/AM19/      .09.05.2018

1)ecision:The comnlittee considered the case as per agenda and noted that

was sentto MEIT on 31.07.2018.The Committee decidcd to remind MEIT
Case ls deferred.

a complete set of application ,

to expedite their comments.

Case No.:16/5/80-

ALC2/2018

HQ File

:01/80/050/00065/AM19/

‐HQ File
:01/80/050/00103/AM19/

HQ File

:01/80/050/00113/AM19/

RLA File

:05/23/040/00050/AM19/

IMeet No/Date:8/80-    Status:Approved
ALC2/2018
114.09.2018            1

Status:
Deferred

Lic.No/Date:0510406454 1Defer

Status:
Deferred

Patty Name:ULTRA
ENGINEERS

RLA File              lLic.No/Datei3110067046 1
:31/83/040/00017/AM19/     ■1.052018            1

Date:l4127 .09.2018
90

Decision : The committee considered the case as per agenda and decided to ratifu the norms as per the

written comments furnished by DHI, TSW (B) Section vide their U.O. No. 314012018 dated 31.8.2018 on
repeat basis to advance authorisation No. 3l10066956 dated 5.1.2018. As per their U.O. No.
TSW(By4U/31695612018 dated27l07l20l8 . Copy of the letter attached at the end of minutes.

IRA concemed may take hnher necessary action as perthe decision ofNC.

ICase No.:54/5/80-ALC2/2018 Patty Namc:ISGEC HITACHI  Mect No/Date:8/80‐
‐                     ZOSEN LIMITED         ALC2/2018
‐                           ‐                           14.09.2018

91

14.05.2018 Date:

Decision : The committee considered the case as per agenda and noted that the complete set of application
of the firm may be sent to DIPP for their comments. Case is deferred.

ICase No.:64/5/80-ALC2/2018 Party NameiVICTORA AUTO Mcct No/Date:8/80-
PVT.LTD             ALC2/2018

14.09.2018

RLA FHe                Lic.No/Date:0510406462 1Defer
i05/24/040/00080/AM19/      ■5.05.2018              1 Date:

Decision : The committee considered the case as per agenda and decided to call for from the firm the

92



following information as recommended by TA(MSME):

i. Stage wise wastage with justification.

Case is deferred.

Case No.:62/5/80‐ ALC2/2018 Parり Name:PARAS
EXPO PVT LTD,

IMPO―   Meet No/Date:8/80‐

ALC2/2018
14.09.2018

Status:
Deferred

Lic.No/Date:0510406488 1Defer

:01/80/050/00111/AM19/       :05/24/040/00068/AM19/       16.05.2018               Datel

Decisio■ :The committee considcred the case as pcr agenda and noted that  D/L was issued to the flrln l
lon 13.09.2018. The committee decided to wait for the reply from the n‖ m case is deferred.

|  ICase No.:56/5/80-ALC2/2018 .Paty Name:VICTORA AUTO Meet No/Date:8/80‐      Status:   |
|  |                     IPVT.LTD              ,ALC2/2018          1Deferred  i

114.09.2018             1          1

: IHQ File              lえ 己AFi8     ~‐
~     

二itiヽも′b五お16`164bともう

`‐

b6fer 
…
 |

| |:01/80/050/00105/AM19/    :05/24/040/00091/AM19/    21.05.2018        1 Date:   |

1945`ふζぉ1:十五も86品hiお 886Aまとさ:さ d tiも あ

``五

ξl`:亀eiatt and de`ided t6ぬ i for拝 6h th`五五1116  1
rfollowing information as recommended by TA(MSME):

, i. Stage wise wastage with justification.

Case is deferred.

Case No.:63/5/80‐ ALC2/2018 Pa“y Name:VICTORA AUTO Meet No/Date:8/80-
PVT.LTD             ALC2/2018

114.09.2018

Status:
Deferred

Defer
Date:

RLA File

:01/80/050/00ll2lAM19l :05/241040100096/AM l9l 22.05.2018

95 Decision : The committee considered the case as per agenda and decided to call

following information as recommended by TA(MSME):

: 
i. Stage wise wastage with justification.

I ,Cur. is deferred.

HQ File Lic.No/Datc:0510406550

for from the firm the

Case No.:71/5/80-ALC2/2018 Parり Name:PERMANENT
MAGNETS LIMITED

IRLA Filc

:03/95/040/00150/AM19/

Decision : The committee considered the case as pir agenda

of the firm may be sent MSME for their comments.

Case is deferred.

Case No.:47/5/80-

ALC2/2018

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:0310821154 Defer
22.05.2018 Date:

and noted that a complete set of apflication

Status:
Deferred

96

HQ File

:01/80/050/00120/AM19/

Parり Name:HELVOET
RUBBER AND PLASTIC
ITECHNOLOGIESINDIA
IP.L.

IRLA Filc

Mect No/Date:8/80-

ALC2/2018
1409.2018

Status:
Transferred

一　

　

一

,71

Lic.No/Datc:3110067061 DeferHQ File

―

一



:01/80/050/00096/AM19/    :31/83/040/00023/AM19/     24.05.2018
1                      Date:14/27.092018

1)ecision:The committee considered thc case as per agenda  and decided to transferthe case to NC― VII.

ICase is transferred.

F:雨
而 bttLあ/2018~1需

需
而 面 面 デ

l霧孵
面 ニ

|                 |

IHQ File              lRLA File             Lic.No/Datei051 0406587 Defer
1   101/80/050/00109/AM19/       :05/24/040/00111/AM19/      24.05.2018               Date:

98 1DecisioI::The c6mふ
lteも 8。 Atideiもd tiも casb as per agenda and decided to cali for from the Arm the

‐following information as recommended by TA(MSME):

l  i・    Stage wisc wastage withjustincation.

ICase is deferrcd。

湾悪雨薇3面直面壼蒻蘭

「

顧v~~~~~

Status:
Deferred

99 Decision : The committee considered the case as per agenda and decided to ratiS/ the norms as under :

i. Import Product No.l5- As applied.
ii. Import Product No.l6 - 485482 Kg-24% wastage net of l/3'd recovery.

I iii. The rest of the other import items are allowed on net to net with accountability clause.

:RA concemed may take further necessary action as per the decision of NC.

100器航50Ю 0107/AMlツ

Name:UNDERCARRIAGE
AND TRACTOR PARTS
PVT LTD.

IRLA File

:03/95/040/00154/AM19/

RLA Flle

:05/24/040/00095/AM19/

CABLE

|

IRLA Rb

Lic.No/Date:0510406606 Defer
25.05.2018

Meet No/Date:8/80‐

ALC2/2018
14.09.2018

24.052018

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Status:
Approved

14/27.9.2018

Status:
Deferred

Status:
Deferred

Case No.:58/5/80‐ ALC2/2018 Parり Namc:MASU BRAKE  Meet No/Date:8/80-
PADS PRIVATE LIMITED   ALC2/2018

14.09.2018

Date:

1    1)ecision:The conlmittee considered the case as per agenda  and noted that the complete application wasl

‐  sentto MSME fortheir cOmments on 31.07.2018.The Committee decided to wait for the comments from l
l   lMSME.Case is deferred.

|  ICase No.:59/5/80-ALC2/2018 PTけ Name:LIFELONG     Mcct No/Date:8/80-    Status:
MEDITECH PRIVATE LTD. ALC2/2018         ‐Deferred

齢 …「経 |

I)ecision:The committce considcred the case as per agenda and decided tO issuc a D/L to the flrm as per
l   lDIPP Icttcr No 07/246/2018-TSW datcd 06 09.2018. Copy ofthe lctter attached atthe cnd ofminutcs.

,Case is deferred.

1011器品児50Ю0108ハMl%  鷺ち」liOЮ 009νAMl%

Case No。 :65/5/80¨ ALC2/2018

102

HQ File Lic No/Date:1110028338 Defer

―

一



:01/80/050/00114/AM19/      :11/24/040/00005/AM19/      28.05.2018              Datc:

1)ecision:The committee considered the case as per agenda  and noted thatthe  D/L issued to the flrm on

25.09.2018.The Committee decided to wait forthe reply from thc flrm.Case is deferred.

Case No.:10/8/80‐ ALC2/2018 Parり Name:JAIINDUSTRIES
INDIA

HQ File

:01/80/050/00133lAMlgl :051231040100090/AMl9/

163 Decision : The committee considered the case as per agenda

following information as recommended by TA(MSME):

i. Manufacturing process.

ii. Number in Export Product and per unit weight.

is deferred.

IMcet No/Date:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:0510406641

28.05.2018

and decided to can for iOm

Status:
Deferred

,Defer Date:

the firm the

Case

Case No.:23l8/80-ALC2/2018 Party Name:GE POWER
INDIA LIMITED

IRLA File ILic.No/Date:0310821275 1Dcfer Date:

28.05.2018

Mcet No/Date:8/80-

ALC2/2018
114.092018

rstatus:

Deferred

104

|

画 ile

Case No。 :66/5/80-

ALC2/2018

■06 1HQ File
:01/80/050/00147/AM19/

,Party Name:ULTRA

:01/80/050/00146/AM19/      :03/94/040/00164/AM19/

Decision : The committee considered the case as per agenda and decided to send a complete set of
application of the firm to DHI for their comments. Case is deferred.

「

IMcet No/Date18/80-   Status:Approved
ALC2/2018
114.09.2018

:ENGINEERS

HQ File             RLA File            Lic.No/Datc:3110067063
1    :01/80/050/00115/AM19/   131/83/040/00028/AM19/   129.05.2018             1)atc:14/27.09.2018

Ю58鋸 :It:‖ :n『1腎li:fT幣 11群 Ъ il鶏 計 穏 t鮮 守 ぎ
「 RPrTR席 )服 〕&:ち ∫|:

|   .dated 27/07/2018 as under:
.  Importitem…

2.88 kg/kg cOntent in cxport product.

,A copy of the letter attached at the end of minutes.

l'

RA conleme! may take further necessary action as per the decision of NC.

Case No.:24/8/80-ALC2/2018

Decision : The committee considered the case as per agenda
application of the firm to DHI for their comments. Case is deferred.

Party Name:GE POWER
INDIA LIMITED

IRLA File

:03/94/040/00159/AM19/

Mcet No/Date:8/80-

.ALC2/2018

14.09.2018

1Lic.No/Date:0310821296

29.05.2018

and declded

Status:
,Deferred

'Defer Date:

to send a complete set of



Case No。 :1/8/80¨ ALC2/2018  Parり Name:CORNING Meet No/Date:8/80-

TECHNOLOGIES INDIA   ALC2/2018
PVT.LTD 1409.2018

Status:
Deferred

RLA Filc               Lic.No/Date:0510406690 Defer Date:
:05/23/040/00089/AM19/      30.05.2018

107.HQ File

:01/80/050/00124/AM19/

Decision : The committee considered the case as per agenda and decided to send a complete set of
application of the firm to MEIT for their comments. Case is deferred.

Case No.:9/8/80-ALC2/2018  Pa● y Name:ISGEC HEAVY  IMcct No/Date:8/80-
ENGINEERING LIMITED   IALC2/2018

:14.09.2018

108 HQ File              ‐RLA File             lLic.No/Date:0510406768 Defer Date:
:01/80/050/00132/AM19/      :05/23/040/00108/AM19/      106.06.2018

‐Decision: The conl■ littee considered the case as per agenda  and decided to send a complete set of

application ofthc flrlll to DHI for their comments Case is deferred.

I   Case No。 :29/8/80¨ ALC2/2018 ‐Patty Namc:SAIRA ASIA    IMcct No/Date:8/80-    Status:
,                      INTERIORS PVT LTD     ALC2/2018         Deferred

14.09.2018

109 1HQ File              ‐RLA File             tic.No/Date:3410044210 Defer Date:
|  :01/80/050/00152/AM19/    :34/21/040/00102/AM19/   07.06.2018

1  1Decision:The commltcc considered the case as per agenda and decided to send a complete set of

‐  application ofthe flrln to DHI for their comments.Case is deferred.

面T00LSNty―
浮源
~

鮮   
暇 勢 21…

Decision : The committee considered the case as per agenda and decided to send a complete set of
application of the firm to DIPP for their comments. Case is deferred.

Status:
Deferred

Status:
Deferred

ICase No.:49/8/80‐ ALC2/2018

‐HQ File

:01/80/050/00172/AM19/

Party  Name:  UNI  VTL McetNo/Date:8/80¨
IPRECIS10N PVT LTD.    ‐ALC2/2018

114.09.2018

RLA File

:65/24/040/00002/AM19/

‐Lic.No/Date:6510000016 'Defer Date:
112.06.2018

Decision : The committee considered the case as per agenda and decided to call for from the firm the
following information as recommended by TA(MSME):

, i. Wastage is very high.

ii. Export Product is not clear.

The committee further decided to give Personal Hearing to the firm in the next meeting to explain their
case before the Norms Committee. Case is deferred.

二 _二 議 二 _二 ___一
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ICase No.:50/8/80‐ALC2/2018 Paty Name:UNI VTL      IMCet No/Datc:8/80-    Status:1                    1PRECIS10N PVTo LTD.    IALC2/2018         Deferred  l

l                          l                          114.09.2018             1          .

IHQ File              lRLA File             lLic.No/Date:6510000015 ,Defer Date:|
:01/80/050/00173/AM19/      :65/24/040/00001/AM19/      112.06.2018             1           ‐

IDecision:The committce considered the case as per agenda and decidcd to call for iom the irm the

H2f°
ll°wing informalon as recommended by TA(MSME):                           |

1    1.      Wastage is very high.

:    H.      Export Product is not clear.

I   The committee further decided to give Personal Hearing to the flrin in the next mccting to explain thcirl

case before the Norms Committee.Case is deferred.

‖4‐ HQ File

ICABLES LTD.,

IRLA File

:36/8/80-ALC2/2018 Party Name:RATNAVEER   Mcet No/Date:8/80-    Status:   |
STAINLESS PRODUCTS    ALC2/2018         Deferred  .
(PVT)LTD, 14.09.2018

Lic.No/Date:3410044246 :Defer Date:RLA File
:01/80/050/00159/AM19/      :34/24/040/00112/AM18/       14.06.2018             1

Decision : The conlmittee considered the case as per agenda   and nOted that the complete set of

lppliCatiOn has been sentto MSME on‖ .9.2018 for the■ comments.Case is deferred.

.Case No.:41/8/80‐ALC2/2018 Party Namc:UNIVERSAL    Mcct No/Date:8/80‐     Status:
ALC22018 Deferred
14.09.2018             ‐

Lic.No/Date:1110028343 1Defer Date:
101/80/050/00164/AM19/      :11/24/040/00006/AM19/       14.062018             1

1)ecision:The committee considered the case as per agenda  and noted thatthe complete set of

application has been sentto MEIT on ll.9.2018 for their comments. Case is deferred.

I  ICase No.:42/8/80-ALC2/2018 Pa■ y Namc:UNIVERSAL    .Mcet No/Date:8/80-    Status:
CABLES LTD。

, ALC22018
14.09.2018

Deferred

115‐ HQ Flle FLA Ftte Et"N"/D"tr I I 10028346 ib"fe. D"tt
101/80/050/00165/AM19/      :11/24/040/00009/AM19/       14.06.2018             ‐           |

|  IDecision:Thc committee considered the case as per agenda and notcd thatthc complete set of

lppliCatiOn has been scnttO MEIT on ll.9.2018 for their comments.Casc is defcrred.          ‐

| 1lζき o`。 2jbた6_ALё

"bib,att Nah8:も

ヽ1,Ё ttSAL  M881ヽ 3/biぬ/801  もtitiζ : |
|  |                    ICABLES LTD.,          ALC2/2018         1Deferred  l

.                          114.09.2018                       ‐

IH61HQ File               'RLA Filc              lLic.No/Datc:l H 0028344 1Defer Date:
1  101/80/050/00166/AM19/    :11/24/040/00007/AM19/   ‐14.06.2018        1      1
1    1)ecislo■  : The  committee considcred the  case as per agenda   and  nOtcd that the complete sct Ofl

l  appliCadon has becn senttO MEIT on ll.9.2018 fortheir commcnts.Case is dcferred.          |

l  iCase No。 :44/8/80‐ ALC2/2018 Party Name:UNIVERSAL   IMcet No/Date:8/80-    Status:
|  ‐                    CABLES LTD,          IALC2/2018         1Deferred

114.09.2018             1          1
H7.HQ Fil`              lk二

人 li18              Lic.N8/Datよ l Ho6,j」4ケ  lbもおr bitgi l
101/80/050/00167/AM19/      :11/24/040/00010/AM19/      14.06.2018                       1

1)ecision : The  committee considered the case as per agenda   and  noted that the complete set ofl

「
―
ヨ



Lic No/Date:1110028345 Dcfer Date:

complete set of

Status:
Deferred

Lic No/Date:0510406909 Defcr Date:

19.06.2018

Status:
Deferred

Meet No/Date:8/80-

ALC2/2018
14.09.2018

ILic No/Date:0910066360 Defer Date:

and noted that the complete set of
Case is deferred.

Status:
Deferred

H91HQ File
:01/80/050/00127/AM19/

1121 1HQ File

l  l:01/80/050/00184/AM19/

122 HQ Filc

RLA File

:05/23/040/00141/AM19/

ENGINEERING PRIVATE
LIMITED

RLA File

ENGINEERING PRIVATE
LIMITED

RLA File

lappliCation l基 もしen senttO MEIT on H.9.2018 for their comments.Case is deferred.

F雨
而面面O18        薦

118 1HQ File RLA File

:01/80/050/00168/AM19/      :11/24/040/00008/AM19/      114.06.2018

1)ecision : The  committee considered the  casc as per agenda   and noted that the

lppliCatiOn has been sentto MEIT on ll.9.2018 for their comments.Case is defercd.

ICase No。 :4/8/80¨ ALC2ノ2018  Parり NameiCHIRAG UDYOG McctNo/Datc:8/80-
ALC2/2018
11409.2018

Decision : The committee considered the case as per agenda and decided to sent a the complete set of :

,application to DIPP for their comments. Case is deferred. . )

F0

ALC2/2018
14.09.2018

Deferred

HQ File Lic.No/Date:0910066358 Defer Date:

:01/80/050/00183/AM19/      :09/24/040/00054/AM19/      20.062018

1)ecision : The committee considered thc case as per agenda   and noted that the complete sct

applicaJon has been sentto DHl on 20.9.2018 fortheir comments.Case is deferred.

case蔦

…
c22018顧 i膏漏花下

嘔
〓

:09/24/040/00055/AM19/      120.06.2018

Decision : The committee considered the case as per agenda

application has been sent to DHI on 20.9.2018 for their comments.

Case No.:6218/80-ALC2/20t8 Party Name:AZAD Meet No/Date18/80‐

ENGINEERING PRIVATE  .ALC2/2018
LIMITED              14.09.2018

Status:
Deferred

Status:
Transferred

RLA File             :Lic.No/Date:0910066361 1Defer Date:
:01/80/050/00185/AM19/      :09/24/040/00056/AM19/      120.06.2018

1)ecision : The cominittee considered thc case as pcr agenda   and noted that the complete set of
lapplication has becn sentto DHI on 20.9.2018 for thcir comincnts. Case is dcfcrred.

Case No.:5/8/80-ALC2/2018  Party Name:HINDUSTAN
RUBBER INDUSTRIES

123 HQ File RLA File

101/80/050/00128/AM19/      :05/23/040/00135/AM19/

Decision:The committee considered the case as per agenda

lCase is transferred.

Meet No/Date:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:0510406939 Defer Date:

21.06.2018 14/2709.2018

and decided to transfer the case to NC-VII.

¬



iCase No.:38/8/80‐ ALC2/2018

1HQ File

PTり Name:AYYAPPA CNC
PVT.LTD,

RLA File

Mect No/Date:8/80-

ALC2/2018
14.09.2018

Lic.No/Date:0710113468 Defer Datei

21.06.2018

and decided to can for iom the flrln the

Mcet No/Date:8/80-

ALC22018
14.092018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Defer Date:

of application

;:01/80/050/00161/AMl9/ :0712410401000701AM191

O""irio, , , ttl" committee considered tt. 
"ut" 

uip.. ugerau

124 lfollowing information as recommended by TA(MSME):

i. Detailed description of Export Product.

ii. Step wise wastage with justification.

iii. Manufacturing process.

Case is deferred.

Case No.:8/8/80-ALC2/2018 PartyName:GMT
INDUSTRIES LIMITED

RLA File

:05/23/040/00129/AM19/

Case No.:12/8/80-ALC2/2018 Paty Name:ULTRA
ENGINEERS

Lic.No/Date:0510406951  Defer Datei
122.06.2018

Meet No/Date:8/80‐
IALC2/2018

14.09.2018

Lic No/Date:3110067088 Defer Date:

125 1HQ File

:01/80/050/00131/AM19/

HQ File

:01/80/050/00135/AM19/

RLA Filc

:31/83/040/00043/AM19/ 25.06.2018

Decision: The committee considered the case as per agenda and noted that the complete set of application
has been sent to MSME on I I .9.2018 for their comments. Case is deferred.

卜
6

Decision: The commiftee considered the case as per agenda and decided to send a complete set of
'application of the firm to DHI for their comments. Case is deferred.

Party Name: LEEL Meet No/Date:8/80- Status: Approved
ELECTRICALS LIMITED ALC2/2018

1                        1                        114.09.2018            ‐                |

IHQ Flle            lRLA File            Lic.No/Date:0510406965 1Date:14/2709.2018‐
101/80/050/00130/AM19/  ‐:05/23/040/00150/AM19/  26.06.2018       ‐          |

127 Decお bn:Thc committee consdered the casc as per agenda and h the presence oftechnた d member ofl
:DH1/DIPP/MSME,■ is decidcd to ratitt the nOrms as under:                         :

・  l.   The import■em no.5-1.02 Kg/Kg content in Export Product.                 :
|   ‖.     The rest ofthe other importitems arc anowed on nctto net with accountability clause.      |

RA concerned may take further necessary ac」 on as pcrthc dccお ion ofNC.                :

Case No.:7/8/80-

ALC2/2018

Case No.:11/8/80-ALC2/2018 Party Name:NIPHA EXPORTS MeetNo/Date:8/80-
PRIVATE LIMITED       ALC2/2018

1409.2018

128‐ HQ Filc

:01/80/050/00134/AM19/
RLA File
:02/24/040/00047/AM19/

Lic.No/Date:0210208528

26.06.2018

Decision: The committee considered the case as per agenda and noted that the complete set

has been sent to MSME on I I .9.2018 for their comments. Case is deferred.

J

「

|



Case No。 :25/8/80‐ ALC2/2018 Party Name:DAGGER     Meet No/Date:8/80-    Status:
‐                 MASTER T00L        ALC2/2018        Deferred
i                   lNDUSTRIES LIMITED    14.09.2018         1       1

129 1HQ File              lRLA File             Lic.No/Date:0310821929 Dcfcr Date:‐
101/80/050/00148/AM19/      :03/94/040/00261/AM19/      26.06.2018

:Decislon:The committee considered the case as pcr agenda and decided to send a complete set of

lppliCatiOn ofthe irm to DHI fortheir commcnts.Case is defcrred                       
‐

Case No.:58/8/80¨ ALC2/2018 Party Name:HEURTEY     Meet No/Date:8/80‐     Status:
I                      PETROCHEM INDIA      ALC2/2018         1DeFerred

PRIVATE LIMITED       14.09.2018

130 1HQ File              RLA File             Lic.No/Date:3410044279 Defer Date:
.    :01/80/050/00181/AM19/      134/24/040/00092/AM19/      2606.2018

1    1)ecisio■  : The comnlittee considered the case as per agenda   and decided to send a complete set of

‐   application ofthe nrm to DIPP for their conlments.Case is deferred.

遜面而
器羽「
面~~町

itt」

~閉
需651040703ylDefer而

)er agenda  and decided to can for iOm the flrln the

SME):

|.

|  |

l  icase is deferred.

‐  Casc No.:14/8/80¨ ALC2/2018 Parり Name:BHARAT      Mcet No/Datc:8/80-    Status:
EXPORTS             ALC2/2018         Deferred

114.09.2018

132 1HQ Flle              lRLA File              Lic No/Date:0510407065 1Defer Date:
101/80/050/00137/AM19/      :05/23/040/00161/AM19/      04.07.2018

1   1Decision:The committee considercd the case as per agcnda  and noted that the complete set of

application has been sentto MSME on H.9.2018 forthel comments.Case is deferred.

Case No.: I5/8/80-ALC2/2018 Party Name:SEBROS Meet No/Date:8/80- Status:
INDUSTRIES PVT.LTD.,    ALC2/2018 Deferred

101/80/050/00138/AM19/      :05/24/040/00185/AM19/      06.07.2018

1)ecision : The committee considered thc case as per agenda   and decided to send a complete set of

l  lappliCation ofthc arm to DHI for the計 commcnts.Case is deferred.

Case No.:17/8ノ80-ALC2/2018 Parり Name:ISGEC HEAVY  Meet No/Date:8/80-    Status:

窮3編お

134‐責。Fil`

RLA File

ENGINEERING LIMITED   ‐ALC2/2018
114.09.2018

14.09.2018             1

Lic.No/Date:0510407110 1Defer Date:

Deferred

Lic.No/Date:0510407109 Defer Date:RLA F‖ e

:01/80/050/00140/AM19/      .:05/23/040/00165/AM19/      .06.07.2018

1   1Decision : The conlmittee considercd the case as per agcnda   and dccided to send a complete set ofl



application of the firm to DHI for their comments. Case is deferred.

Case No.:35/8/80-ALC2/2018 Party Name:IND― SPHINX   Meet No/Date:8/80-    Status:
PRECIS10N LTD         ALC2/2018         Deferred

1409.2018

135 HQ File              RLA File             Lic.No/Date:2210015940 1Defer Date:‐
:01/80/050/00158/AM19/      :22/24/040/00094/AM18/      06.07.2018

1Decision:The committee considercd the case as per agenda and noted thatthe complete set of     l

application has been scntto MSME on ll.9.2018 fortheir comments. Case is defelTed.

|  ICase No.:16/8/80-ALC2/2018 Parり Name:SMC         IMeet No/Date:8/80-    Status:   |
|  I                  PNEUMATICS(INDIA)   IALC2/2018        1Deferred l
l  l                    IPRIVATE LIMITED       14.09.2018

■361HQ File              RLA File              Lic.No/Date:0510407130 
‐
Defer Datc:

|    :01/80/050/00139/AM19/      :05/24/040/00207/AM19/      09.07.2018              
‐

1    1)ecision : The  committee considered the  case as per agenda   and noted that the complete set ofl

application has been sentto DIPP on 14.9.2018 for their comments.Case is defered.          |

:  ICase No.:20/8/80¨ ALC2/2018 Parw Name:APAR        IMeet No/Date:8/80-    Status:
|  I                  INDUSTRIES LIMITED    IALC2/2018        1Deferred  l
‐   |                          1                           14.09.2018

.137 1HQ File              ‐RLA File              Lic.No/Date:0310822226 1Defer Date:|
|    :01/80/050/00143/AM19/      103/94/040/00199/AM19/      111.07.2018                         1

1  1Decision:The committee considered the case as per agenda  and decided to send a complete set of

l  lappliCation ofthe nlllltO MEIT for their comments.Case is defcrrcd.                 
‐

'Case No.:18/8/80‐
ALC2/2018 Party Name:ULTRA       Meet No/Datc:8/80-    Status:   ‐

138 HQ File

ENGINEERS

RLA File

ALC2/2018
14.09.2018

Deferred

ILic.No/Date:311006711l  Defer Date:

:01/80/050/00141/AM19/      :31/83/040/00053/AM19/      1207.2018             1

1)ecision : The committee considered the case as per agenda   and decided to send a complete set of

application of the firm to DHI for their comments. Case is deferred.

fb"*Nr,t9lss0:Alc2018 lP.,tyName'cl8.v [NDIA -liur*tr.rolout.*vgol --lt*rr, - 
|

i i leruvere 
LIMITED iALC2t20t8 iDeferred iI r I il4.o9.2ol8 I 

Iimry@p"f"D.t-l
I l:01/80/0s0t00t42l{Mt9/ l:31/83/040/00054/AM l9l 12.0'7.2018 I 

I

l, rr ai"iaea to call for from the firm the 
I

i 
lfollowing 

information as recornmended by TA(MSME): 
I

I I i. weight orExport Product. I

tl.,

i i 
ii. Stage wise wastage with justification. 

i

i 1c*. is deferred. j

140,Case No。 :28/8/80‐ ALC2/2018 Parり Name:STERLITE     IMeet No/Date:8/80-    Status:
「

ヨ



Decision : The committee considered the case as per agenda and noted that the complete set of
application has been sent to MEIT on I I .9.201 8 for their comments. Case is deferred.

Case No.:33/8/80-ALC2ノ 2018 Parり Name:ANGIPLAST    Meet No/Date:8/80-
PRIVATE LIMITED      ALC2/2018

■4.09.2018

■41 HQ File              RLA File             Lic.No/Date:0810143042 ‐Defer Date:
.    :01/80/050/00156/AM19/     108/24/040/00127/AM19/      19.07.2018             1

‐    I Decision:The conlinittee cOnsidered the case as per agenda and noted that the complete set ofapplication

l  haS been sentto MSME on ll.9.2018 for their comments.Caseお deferred.

|「
~~~~~~~F雨面雨而F~

1器脇 5υO∝ Я晨剛
" 1鷺

t馳 OЮ0314ハM釘

Case No。 :34/8ノ80-ALC2/2018 Parり Name:ANGIPLAST
PRIVATE LIMITED

~ca`ご
轟ヽi3/8/8工 A二こうたdijがぉ 品ヽょs AND I~

I                  ENTERPRISES

IHQ lliぎ  ~ ~   ~ 
‐~~   1良

LA riiも   
一 ― ‐ ―

:01/80/050/00136/AM19/   :o4/24/040/00088/AM19/

И3瞥:糖i鷺鷺1安::無意::!:魚れ協警
iaa

l io  Weight OfExpo■ PrOduct withjusdncation.

i Case is deferred.

|:01/80/050/00160/AM19/

ALC2/2018
1409.2018

Deferred

Lic.No/Date:0310822298 1Defer Date:

13.07.2018

Status:
Deferred

IMcet No/Date18/80-

ALC22018
■4.09.2018

Lic.No/Date104 1 0164514

Status:
Deferred

Status:
Deferred

20.072018

and decided to caH

Defer Date:

for from the firm the

LC2/2018

Case No.:3718/80-ALC212LLB party Name:TExMACo RAIL Meet No/Date:g/g0-
& ENGINEERING LIMITED ALC2I2OIr

r 4.09.2018

1145 1HQ Flle

|

ド
4

'status:

Deferred

Defer Date:

Status:
Deferred

RLA File                Lic.No/Date10210208595 1Defer Date:
:02/24/040/00040/AM19/      20.07.2018

Decision : The committee considered the case as per agenda and noted that the complete set of
application has been sent to DHI on 20.9.2018 for their comments. Case is deferred.

l  haS been senttO MSME on ll.9.2018 for their commcnts.Case is deferred.

‐    applicatiOn has been sentto DIPP On 13.9.2018 for their comments. Case is deferred.



.  ICase No.:46/8/80¨ ALC2/2018

146 HQ File

:01/80/050/00169/AM19/

IPaty NameiSHAKTI PUMPS
I(lNDIA)LTD,

IRLA File

:11/24/040/00012/AM19/

Meet No/Date:8/80‐

IALC2/2018
11409.2018

1Lic.No/Date:1110028358

‐20.07.2018

Status:
Deferred

Defer Date:

complete set of

Decision : The committee considered the case as per agenda and noted that the complete set of
application has been sent to DIPP on 13.9.2018 for their comments. Case is deferred.

Case No.:26/8/80‐ ALC2/2018 Pa● y Name:STERLITE
ITECHNOLOCIES LTD.

Mect No/Date:8/80-    Status:
IALC2/2018         1DeFerred
‐14.09.2018             1

147 HQ File RLA F‖ e                ‐Lic.No/Datc:0310822557
:01/80/050/00149/AM19/      1 :03/95/040/00348/AM19/ 24.07.2018

Decision : The committee considered the case as per agenda and noted that the' application h1 been sent to MEIT on I 1.9.2018 for their comments. Case is deferred.

「

~lCaSeNo.:27/8/80‐

ALC2/2018

1481HQ File              RLA File              l

Paty Name:STERLITE
TECHNOLOGIES LTD.

IMeet No/Date:8/80-

IALC2/2018

14.09.2018

24.07.2018

and noted that the
Case is deferred.

Status:
Deferred

―-1

IDefer Date:

complete^set ofl

Case No.:32/8/80-

ALC2/2018
Parり Name:ANGIPLAST
IPRIVATE LIMITED

Meet No/Date:8/80- Status:
ALC2/2018 Transferred
■4.09.2018

,Lic.No/Date:0810143087 1Defer

124.07.2018            1Date:14/27.09.2018

and decided tO transferthe casc tO NC― VII.

IИ

9器鳥胤:1まふit/1協 ililtilil↓ 1」
|    18:星

:lllillli」

l]rilittも

き6。 Aξ iともrも a iA``五ζc`ξ p8F a』きhai

‐
ICiζ

`NO::2'′

8'80:ALё 2/'61患  |五 :り aヽ島も:も二十良A     ■Mectヽ。/bitも :8'861    1Stattζ :
1  l                  ENGINEERS          IALC2/2018        1Deferred
.   ‐                                                     114.09.2018             ‐
11501責 0「i`              良LA rii3   ~ 

一
       ticiヽも′bilきibi166`ケ i,` 158fei b:it:|  ::01/80/050/00145/AM19/   :31/83/040/00063/AM19/   126.07.2018        ‐

1 蕊鳳砕t籠1濡s酔1潔計鷺青語屯篇T:eぷrecidCab∞ na tt c6島ュ∝品61



`     |  ICase No.:51/8/80‐ ALC2/2018 Parり Name:NIPHA EXPORTSIMcet No/Date:8/80-    iStatus:   |
1  1                   .PRIVATE LIMITED      :ALC2/2018         1Deferred  i
l                    ,                114.09.2018

‐

     |  1責 011i`‐
~~~十 一― ~ ~~ IRLA卜

iiざ

‐…
           lLic.No/Datc:0210208611 1Defer Date:|

1  101/80/050/00174/AM19/    :02/24/040/00062/AM19/   127.07.2018

‐  IDecision:The committec considered the case as per agcnda and decided to call for'om the flrm the   ‐

151f°
1lowing information:

|   1    1.       The details ofrnanufacturing process ofexport product.

:   I    H.      The split quantity of export product、 vith screen and、vithout screen.

|  ‐  面.  The material balance ofimport item.

I   Case is deferred.

~~~~P¨
パ allnC JAYANITA ttetNo/Date:8/80‐

~~卜
tatu鶴

IEXPORTS PVT.LTD.   ・ALC2/2018        :Approved     i

RLA File

14.09.2018

Lic.No/Date:0510407542
1   101/80/050/00176/AM19/    105/23/040/00225/AM19/    ■6.08.2018             1)atc:14/27.9.20181

152.Dι
ttお1:↑ie t6轟拓ittee tttζ deled tiき あζ

`:ζ

lさr亀きhai aha a``ぬ
`a t6 rai～

the lお eiざ

`a`tha`ri

l 1 1.鳳
:ll跳∬ :躍 欄 摺 要ζ′:ジ∫::亀:悧 鷺 mililRゥ :lwttage   

‐

|  IRA concemed may take further necessary action as perthe decision ofNC.                  :

|  ICase No.:54/8/80-ALC2/2018 Paty Name:ULTRA       Mcet No/Date:8/80-    Status:   ||  I                  ENGINEERS          IALC2/2018        1Deferred l
14.09.2018                       ‐

153 1HQ File              RLA File             lLic.No/Date:3110067142 1Defer Datei l
l    :01/80/050/00177/AM19/      :31/83/040/00078/AM19/      116.08.2018

,Decision:The committee considered the case as per agenda  and decided to send a complete set of

l  application ofthe flm to DHI fortheir comments.Casc is deferred.                     |

.  ICase No.:55/8/80-ALC2/2018 Paty Name:ULTRA       Mcet No/Date:8/80-    Status:
|  I                  ENGINEERS          ALC2/2018        1Deferred

‐14.09.2018

■54‐ HQ File              RLA File             lLic.No/Date:3110067144 Defer Date:
101/80/050/00178/AM19/      :31/83/040/00079/AM19/      116.08.2018             ‐

1)ecislon: The comnlittee considered the case as per agenda and decided to send a complete set of

l  applicalon ofthc flrln to DHI fortheir comments.Case is deferred.

|  ICase No.:56/8/80‐ ALC2/2018 Paty Name:ULTRA       IMcet No/Datc:8/80-    Status:
‐                  ENGINEERS          ‐ALC2/2018        1Deferred ‐

14.09.2018

■55 1HQ Filc              .RLA File             Lic.No/Date:3110067145 ‐Defer Date::
‐    :O1/80/050/00179/AM19/      :31/83/040/00080/AM19/      116.08.2018             

‐

I    Decislon: The committec considered the casc as per agenda and decided to send a complete set of‐
‐  application ofthe nrm to DHI fortheir comments.Case is deferred.                     |

ICase No.:63/8/80‐ALC2/2018 ‐Paty Name:ULTRA       Mcet No/Date:8/80-    Status:   |
1 56                   ENGINEERS          IALC2/2018        ‐Deferred  l

114.09.2018                       1

.   ALC2/2018

HQ Filc



IHQ File              RLA File             Lic.No/Datei3 110067143
101/80/050/00186/AM19/      :31/83/040/00077/AM19/      116.08.2018

The committee considered the case as per agenda and decided to send a complete set of

of the firm to DHI for their comments. Case is deferred'

Case No.:57/8/80-ALC2/2018 Paty Namei VALVEWORKS
INDIA PRIVATE LIMITED



List of Cases of DES¨ lto be considered by Norms Commntee_lin ns Meeting No.08ノ 19

held on.14.09.2018&27.92018

S No 120

S No 121

M/s Shaktiman
Rub Rolls P.

Ltd,Kaithal

Decision: The Committee noted that the request of the firm for reconsideration on ratification of
norms was forwarded to MSME for their comments on 17.02.2017 The comments from
MSME not received so far. The Committee decided to remind MSME to furnish their
comments. The case is deferred.

Case No Ⅳ R-110 M/s.Motherson
Sumi Systems
Ltd.,    New
Delhi

HQF.No 01ノ80/050/00541/AM15/DE
SI

Lic.No&date

Meeting No.08ノ 19 RA F.No.05/24/040/00407ノ AM15 0510377258
dt 27 01.2014Datedi 14 09.2018 Request for fixation of norms

ideredthecaseaSperagendaanddecidedtoratifythenorms
based on the written recommendation of C&PC vide their OM No.4601116112013-PC-ll (Pt.

File) dated 20.05.2016(Copy of the letter attached end of the minutes).

RA concerned may take further necessary action as per the decision of Norms Committee'

Case No A/R-178 M/s.Donaldson
lndia Filter
Systems Pvt.
Ltd., Gurgaon

HQF No.01/80/050/00145/AM16ノDE
Sl

Lic.No &date

Meetinq No 08/19 RA.F.No 05/23/040/00074/AM16 0510394576
dt.16.06.2015Dated: 14.092018 Request for fixation of norms

DEtision: The Committee noted that the request of the firm dated 15.01.2016 was forwarded to
MIETY for their comments. The comments from MEIT not received so far. The Committee
decided to remind MIETY to furnish their comments. Case is deferred.

S No 122
Case No A/R-77 M/s. Glovis

lndia Pvt. Ltd.,
Sriperumbudur
,TN

HQF No 01/80/050/00315/AM16/DE
S.|

Llc.No &date

Meeting No.08ノ 19 RA.FoNo.04/24/040ノ 00124ノAM16 0410161029
dt 21 09 2015Datedi 14.092018 Request for fixation of norms

Decision: The Committee noted that the request of the firm dated 04.07.2016 was fonrvarded to
MSME for their comments. The comments from MSME not received so far. The Committee
decided to remind MSME to furnish their comments. The case is deferred.

S No 123
Case No A/R 166 F No 01/80/050/00003/AM17/DES.| Lic. No. and date
Meeung No.08/19 RLA No 33/24ノ 040/00007ノ AM16 3310030255

dt 07 10 2015Dated: 14.09.2018 Request for re-consideration on
ratification of norms.

S.No 124
Case No.A/R 04 M/s Dee

Development
Engineers Ltd.
Haryana.

F No.01ノ80/050ノ000066/AM17ノ DES.| Lic. No. and
date

Meeting No.08ノ 19 RLA No.05ノ23/040/00459/AM16 0510397502
dt.

04022016
Dated:
14092018

Request for ratification of norms.

Decision: The Committee examined the request of the firm for reconsideration on ratification of
norms and decided to ratify the norms as applied by the firm.

RA concerned m?y take further necessary action as per the decision of Norms Committee.



S No 125
Case No.A7R06 M/s Godrej &

Boyce Mfg. Co.
Ltd., Mumbai

F No.01/80/050/00435ノ AM16ノDESi Lic. No. and
date

Meeting No.08ノ 19 RLA No.03/94/040/00441/AM16 0310798673
dt.04.09.2015Datedi

14092018
Request for correction in ratification
of norms.

DHI vide UO No. 3(25)116 -TSW dated 5.3.2018 has stated that "DIPP may be consulted for
export item 2 to 4 as these items pertain to DIPP.

DIPP vide OM dated 24.5.2018 has stated that all the export items covered in the subject M
pertain to Department of DHl. The main equipment i.e. item No. 1 (waste heat boiler) has been
owned by them. The reaming three items are related to item No. 1 and therefore concerns
them. Therefore DHI may be consulted for the remaininq three items also. Case is deferred.

S.No.126
Case No A/R07 M/s Sharma

Pharmaceutical
Pvt. Ltd., Gujarat.

F No.01/80/050/00308ノ AM14ノDESI Lic. No. and
date

MeetingNo.08ノ19 RLA No.34/24/040ノ 00131ノAM14 3410037864
Date
l1092013

Datedi14.09.2018 Request for ratification of norms.

Decision: The Committee noted that earlier the request of the firm was sent to DIPP for their
comments. The matter is discussed in the meeting and found that it pertains to MSME. The
Committee decided that the request of the firm may be fonruarded to MSME for their
comments. Case is deferred.

SI No 127

Case No A/R-31 Mis Alstom
Transport lndia
Limited, Bangalore

FoNo.01/80/050/00368/M15ノ DE
S.|

Lic. No. and
date

Meeting No.08/19 RLA No.07ノ24/040/00092ノAM15 0710105249
dt 20.062014Dated:14.09.2018 Request for ratification of norms.

Decision: The Committee took into account the submission of the firm and decided to call the
firm for PH to explain their case before the Norms Committee. The case is deferred.

SI.No 128

Case No.A/R-34 M/s CICB
Chemicon Pttvate
Limled,Bangalore

F.No.01/80ノ 050/00016ノ M14/DESI Lic. No. and
date

Meeting No.08ノ 19 RLA No.07ノ24/040/00452/AM13 0710093506
dt.

01022013
Dated:14.09.2018 Request for ratification of norms.

Decision: The Committee considered the case as per agenda and deliberated on the matter
and decided to ratify the norms as under:

i. lmport item No.4 to be deleted.
ii. Rest of the import items are allowed on net to net basis with accountability clause.

RA concerned may take further necessary action as per the decision of Norms Committee.



S.No 129
Case No AIR-48 M/s       Pranita

Engineering  Solutions
Pvt Ltd.

F.No.01/80ノ 162ノ00101ノAMl
5/DES.|

Lic. No. and
date

MeetingNo.0S/19 RLA
No 07/24ノ 040/00187/AM09

0710059077
Date 13 08 2008

Datei 14 09 2018 Request for fixation of
adhoc norms.

Decision: The Committee considered the case as per agenda and decided to remind the
MSME to expedite to their comments. Case is deferred.

S No 130
Case No A/R-160 M/s Nucon Aerospace

Pvt Ltd. Hyderabad
F No 01/80/050/00232/AMl
7ノDESI

Lic. No. and
date

Meeting No.08/19 RLA
No 09/24/040/00717/AM16

0910063349
Date 02.03.2016

Date:14092018 Request for ratification of
norms.

Decision: The Committee noted that an l.D. note along with complete set of application was
sent to MSME on 4.6.2018 for their comments. lt is decided to remind MSME to expedite their
comments. Case is deferred.

S.No.131

Case No A/R-01 M/s. Deconlndia
Plastics Pvt. Ltd.,
Pune

HQF.No.01/80/050/00009/A
M15/DES.|

Lic.No&date

Meeting No. 08/19 RA.FoNo.31/83/040/00231/A
M14

3110062832
Date
26022014Date:14092018 Request for revision of

norms
Decision: The Committee noted that the DIPP has asked for information vide their letter dated
12.03.2018. No reply received from the firm till date and it has been decided to send a final
reminder to the firm to furnish information within 15 days failing which the case will be
rejected. Case is deferred.

S.No 132
Case No.AIR-90 M/s. Terumo Penpol

Ltd.,
HQF.No.01/80/050/00073/A
M16/DESI

Lic No.&date

Meeting No 08/19 RA F No.53ノ 21/040/00002/
AM10

5310008377
Date 28 05 2009

Date:14.09.2018 Request for fixation of
norms

Decision: The Committee considered the case as per agenda and decided to remind DIPP to
expedite their comments. Case is deferred.



S.No.133
Case No A/R-155 M/s. Transasia Bio

Medicals Ltd.,
Mumbai

HQF No 01/80/050/00489/A
M15/DESI

Lic No.&date

Meeting No.08/19 RA.F.No.03ノ 95/040/00564ノ

AM15
5310008377
Date 28.05.2009

Date:14.09.2018 Request for fixation of
norms

Decision: The committee noted that deficiency raised by MEIT was sent to the firm vide e
mail dated 18.01.2018 and final reminder was sent on 11.07.2018 to furnish information.
However, the information sought is not received so far. The Committee decided to reject the
case for non -furnishing of the information.

RA concerned may take further necessary action in the matter accordinqlv.

S.No.134
Case No.A/R-107 M/s. Azad

Engineering Pvt.
Ltd., Hyderabad

HQF No.01/80ノ 050/00637/AM15/D
ES.|

Lic No &date

Meeting No.08/19 RA F.No.09ノ 24ノ 040ノ00542/AM15 0910061508
Date
08.01.2015

Date:14092018 Request for fixation of norms

Decision: The committee noted that deficiency raised by DHI was sent to the firm vide e mail
dated 24.10.2017 and final reminder was sent on 08.06.2018 to furnish information. However,
the information sought is not received so far. The Committee decided to reject the case for
non -furnishing of the information.

RA concerned may take further necessary action in the matter accordinqlv.

S.No.135
Case No.ⅣR-159 Mノs Shaktiman

Rub Rolls P
Ltd.,Kaithal.

F.No 01/80ノ 050/00427ノ AM15/D
ESI

Lic. No. and date

Meeting No.08ノ 19 RLA No.33/24/040/00007ノAM15 3310030078
Date 16 09 2014Datei 14.09.2018 Request for re-consideration for

enhancement of norms ( for
qrant of hiqher wastaqe )

Decision: The Committee noted that the firm request was sent to MSME on 8.2.2017. The
Committee decided to send a complete set of application and their earlier comments dated
16.04.2015 to furnish their comments. Case is deferred.

S No 136
Case No.AIR-161 M/s Deepeeka

Exports Pvt.
Ltd., Meerut,
U.P.

F No 01/80/050/00018/AM17/D
ES.|

Lic. No. and date

Meeting No 08/19 RLA No.05/23/040/00371/AM16 0510396524
Date 04.122015Datei 14 09 2018 Request for ratification of norms.

Decision: The Committee noted that the request of the firm was sent to MSME on 12.12.2016
& reminded on 7.2.2017. The Committee decided to remind MSME for their comments. Case
is deferred.



S.No 137

S No.138

Case No.NR-179 Mノs    Apar
lndustries  Ltd,

Mumba:

F.No.01/80ノ 050/00263/AM17ノ D
ESI

Lic No.and date

Meeting No.08ノ 19 RLA No.03/94/040/00205/AM17 0310805471
Date 14 07 2016Date:14092018 Request for amendment of

norrns.

Decision: The Committee noted that the firm vide their letter dated 5.8.2018 has informed that
they have redeemed their licence. The Committee decided that the case may be treated as

withdrawn.

Case No A/R-180 Mis Apar
lndustries Ltd.,
Mumbai

F No 01/80/050/00291/AM17/D
ES.|

Lic No and date

MeetingNo.08ノ19 RLA No.03/94/040/00284/AM17 0310806250
Date 14.07.2016Datei 14 09 2018 Request for amendment of

norms.
Decision: The Committee noted that the firm vide their letter dated 5.8.2018 has informed that
they have redeemed their licence. The Committee decided that the case may be treated as
withdrawn.

S.No 139
Case No A/R-183 M/s Godrel

&   Boyce
Mfg   Co.
Ltd,

Mumba!

F.No 01/80/050ノ 00036ノAM17ノ DES.| Lic. No. and date
MeetinO No.08/19 RLA No.03ノ94/040/00621/AM16 0310800216

Date 10.11.2015Date:14.09.2018 Request for correction in ratification
of norms.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DIPP vide their OM No.7171l2O18lTS dated
28.06.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S,No.140
Case No.AIR-22 M/s lsgec Heavy

Engineering Ltd.,
Noida.

F No 01/80/050/00092/AM17/DES
J

Lic. No. and
date

Meeting No 08ノ 19 RLA No.05/23/040/00004/AM16 0510394195
dt l1 05.2016Date:14092018 Request for re-

fixation/enhancement of import
quantities.

Decision: The committee considered the case as per agenda and noted that the request of the
firm reply was sent to DIPP on 05.05.2017 and reminded on 05.06.2018. Comments are still
awaited from DIPP. Case is deferred.

SI No 141

Case No.A/R-24 M/s.GEA WESTFALIA
SEPARATOR INDIA
PRIVATE LIMITED,
BANGALORE

F.No.01/80ノ 162ノ00059/AM18ノ DES.|

Meetino No.08/19 RLA N o. 05 l23l 040 I 001 25 I AM1 6
Request of SEZ Bangalore for fixation of
Scrap/wastage norms for the export
product Decanter Centrifuge, Oil
purification unit as separator.

Date:14.09.2018

Decision: The Committee considered the case as per the agenda and decided that wastage
norms to be fixed as per MSME norms vide their letter No.156 (33)/CN2O12-13 dated



25 7 2012 A copy ofthe letter attached atthe end of minutes.

RA concerned may take further necessary action as per decision of Norms Committee.

SI No

S.No.143

142
Case No A′R-25 M/s S AND W

」EWELLERY
PRIVATE
LIMITED,
BANGALORE

F.No 01/80/050/00053/AM17ノ D
ESI

Lic. No. and
date

Meeting No 08/19 RLA No.05/23/040ノ 00125/AM16 0710108479
Date
08.07.2015

Datedi 14.092018 Request for re-fixation of norms.

Decision:The Committee considered the case as per the agenda and decided to ask the firm

to furnish the Complete statement of exports along with copies of shipping bills. Case is

deferred.

Case No A/R-26 M/s      Clyde
Bergemann  lndia
Private    Lirnited,

Noida.

F.No.01/80/050/00125/AM16ノ D
ES.|

Lic. No. and
date

Meeting No.08/19 RLA No 05/23/040/00049/AM16 0510394296
Date
19052015

Datedi 14.09.2018 Request for amendment of
norms.

Decision: The Committee considered the case as per agenda and it is noted that the firm's
request dated 10.10.2016 has been sent to MSME on 11.05.2017 for comments. The
Committee decided to remind MSME to furnish their comments. Case is deferred.

S No.144
Case No A/R-27 Mノs     TPP

Bo‖ersPvt   Ltd.
Mumbal

F No.01/80ノ 050ノ00037/AM17ノ D
ES.|

Lic. No. and
date

Meetlnq No 08ノ 19 RLA No 03/95ノ 040/00696/AM16 0310801039
Date
15.122015

Datedi 14 09.2018 Request for amendment of
norms.

Decision: The Committee noted that D/L issued to the firm vide e mail dated 7 .11 .2017 and
reminded vide e-mail 8.6.2018. No reply has been received from the firm till date The
Committee has decided to reject the case.

RA concerned may take further necessary action as per the decision of Norms Committee.

SI No 145
Case No M/S United Engineering

(Eastern) corpn Kolkata.
F.No 01ノ80/050/00456/AMl
2ノDES.|

Lic. No. and
date

MeetingNo. 08/19 RLA
No.02/24/040/00151/AM12

0210170116
dated
01.122011Dated:14.09.2018 Request for fixation of

norms.
Decision: The Committee considered the case as per agenda in the presence of technical
representatives of DHl, DIPP and MSME and decided to ratify the norms as under:

i. ltem No.1&2 as per GN 4 with accountability clause.
ii. ltem No.3 up to 2o/o wastage of the FOB value (consumable).

RA concerned may take further necessary action as per the decision of Norms Committee.



SI 146

S.No 147

S,No 148

S No.149

S.No.150

No
Case No M/S Navkar

Fittings & Forgings Pvt.
Ltd. Mumbai.

F.No.01/80/050/00496ノ AMl
7ノDES I

Lic. No. and
date

Meeting No.08/19 RLA
No 03/95/040/00606/AM17

0310808954
dated
0311.2016Dated:1409.2018 Request for fixation of

norms.
equestofthefirmwassenttoDlPPon07.11.2017

and reminded on 31.05.2018 to furnish their comments. DIPP vide their UO No.12l3l2018TS
dated 14-09 2018 informed that this firm is MSME unit. The Committee decided to fonruard

the request of the firm to MSME for their comments in the matter. Case is deferred.

Case No.ⅣR― M/s     Micron
lnstruments

Pvt Ltd. New
Delhi.

F No.01ノ80/050/00065/AM18ノ D
ES.l

Lic.No.and date

Meetino No.08/19 RLA No 05ノ 24ノ040ノ 00643ノAMll 0510402041
Date 23 3.2017Datei 14 09 2018 Request for Enhancement of

norms.
Deqstor. The Cbmmittee noted that D/L letter was sent to the firm vide e-mail dated

22.06.2018. No reply has been received from the firm till date and Committee decided to
send a final reminder to the firm to furnish the information within 15 days failing which the

case will be rejected. Case is deferred.

Case No.A/R - M/sL&T MHPS
Ltd.  丁urbine
Generators  Pvt
Ltd.Mumbai

F.No.01/80ノ 050/00391/AM14/D
ES.|

Lic.No and date

Meeting No 08/19 RLA No 04/24/040/00510/AM14 0310753791
Date 15.10.2013Datei 14 09 2018 Request for revision of norms.

Gcision: The committee considered the case as per agenda and decided to ratify the norms

as per the written comments furnished by the DHI vide their UO No.3(104)/1O-TSW(B) dated

07.03.2018t7112018/TS dated 28.06.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action aS per the decision of NG

Case No ⅣR― Mノs Himenviro
Environmental
Engg.Co
Pvt.Ltd.Delhl

F.No 01/80′ 050/00488/AM14ノ D
ES.|

Lic. No. and date

Meeting No 08ノ 19 RLA No 05/23/040ノ 00367ノAM14 0510374103
Date 19 12.2013Date:14092018 Request for revision of norms.

hecaseaSpertheagendaanddecidedtocallthefirm
for PH to explain their case before the Norms Committee. The case is deferred.

Case No.tuR - M/s Larsen &
Toubro Ltd.
Mumbai

F.No 01ノ 80′050ノ 00412/AM17ノ D
ESI

Lic No.and date

Meetino No.08/19 RLA No 03′95/040/00387ノ AM17 0310807591
Date 2 9.2016Date:1409.2018 Request for DescriPtion

amendment of norms.
attherequestofthefirmsendtoDlPPon04.03.2018for

furnishes their comments The comments are still awaited from DIPP. The Committed

decided to remind DIPP to furnish their comments. Case is deferred.



S No.151

S No152

Case No AIRl15 Mノs.Automat
lrrigatlon Pvt

Ltd.:Delhi

HQFoNo.01/80/050/00270/AMl
4/DES.|

Lic.No.&date

MeetingNo.0S/19 RA.F No.05ノ 23/040/00199/AMl
4

0510362949
Date 20.08.2013

Date:14.092018 Request for fixation of norms.
st of the firm send to MSME on 17.09.2016 for

their comments. The Committee decided to remind MSME to furnish their comments.

Case is deferred.

Case No.A/R - M/s The lndure
Pvt       Ltd
Sahibabad

F.No 01/80/050ノ 00600/AM17ノ D
ES.|

Lic. No. and date

Meeting No.08/19 RLA No.05/24/040/00473/AM17 0510401362
Date 20 01 2017Datei 14.09.2018 Request for fixation of norms

Decision: The Committee considered the case as per the agenda and decided to ratify the
norms as per General Note with net to net and accountability clause.

RA concerned mav take further necessary action as per the decision of Norms Committee.

S.No.153
Case No A/R― M/s Vee Kay

Vikram
&Co.LLP
Ahmedabad

F.No.01/80/050/00371/AM17ノ D
ES.|

Lic.No and date

Meetino No 08/19 RLA No.04/24/040/00060/AM16 0810135377
Date 27 05 2015Datei 14.092018 Request for fixation of norms.

Decision: The Committee considered the as per the agenda and it is noted that the item of
import and export is same having same ITCHS Number. The Committee therefore, decided to
reject the case.

RA concerned may take further necessary action as per the decision of Norms Committee.

S,No.154
Case No.fuR - M/s    Micron

lnstruments
Pvt Ltd  New
Delhi

F No.01/80/050/00169/AM18/D
ESI

Lic No. and date

Meetinq No 08ノ 19 RLA No.04/24/040ノ 00056/AM17 0510402472
Date 05 05 2017Date:14092018 Request for Enhancement of

norms.
Decision: The committee considered the case as per agenda and noted that the norms
were ratified in Meeting No.14180 dated 10.10.2017. The firm has not given any reason for
revision of norms. The Committee decided that status quo to be maintained.

RA concerned may take further necessary action as per the decision of Norms Committee.

S.No.155
Case No.A/R - M/s    BGR

Energy Systems
Ltd Chennal.

F.No.01/80/050/00593ノ AM17ノD
ES.:

Lic. No. and date

Meetinq No.08ノ 19 RLA No.04/24/040/00159ノAM17 0410162667
Date 06.012017Date:14.09.2018 Request for fixation of norms.

Decision: The Committee considered the case as per aqenda and noted that the request of



the firm was sent to DIPP vide lD Note dated 05.12.2017.The comments are sti‖ awaned

from DIPP. The Committee decided to remind DIPP to expedite their Comments. Case is

deferred.

S.No 156
Case No A/R-164 M/s Bio-Tech

Vision care Pvt.
Ltd.
Ahmedabad.

F.No 01/80/050/00120ノ AM16ノD
ES.|

Lic No and date

Meetinq No 08/19 RLA No.04/24/040ノ 00023/AM16 0810135195
Date 06.052015Datei 14 09 2018 Request for revision of norms.

the case as per the agenda and decided to send a

complete set of application forward to MSME for their comments. Case is deferred.

S.No 157

S.No.158

Case No A/R-1/19 M/s L& T MHPS
Ltd      tturbine
Generators Pvt Ltd

Mumba!

F.No 01/80/050ノ 00415/AM17/
DESI

Lic. No. and
date

Meeting No.08/19 RLA
No 03/95′ 040/00422ノ AM17

0310807693
Date 08.092016

Date:14092018 Request for fixation of norms.
Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DIPP vide their l.D. No.717012018-TS dated
18.9.2018/58. A copy of the letter attached at the end of minutes.

RA concerned mav take further necessary action as per the decision of NC

Case No.A/R-2/19 M/s
Development
Engineers
Faridabad

Dee

Ltd

F No.01/80/050ノ 00299/AM17ノ

DES.|

Lic. No. and
date

Meeting No. 08/19 RLA
No 05ノ23/040/00101/AM17

0510398701
Date 01.06.2017

Datei 14.09.2018 Request for fixation of adhoc
norms.

Decision. The Committee noted that the firms application was sent to DHI on 03.04.2018 for
their comments. The Committee decided to remind DHI to expedite their comments. Case is
deferred.

S.No.159
Case No A/R-3/19 M/s

Development
Engineers
Faridanad

Dee

Ltd.

F.No.01/80ノ 050ノ 00180/AM17ノ
DES.|

Lic. No. and
date

MeetingNo.0S/19 RLA
No.05/23ノ 040ノ00015/AM17

0510398216
Date 13 04 2016

Date:14.092018 Request for fixation of adhoc
norms.

Decision: The Committee noted that the firms application was sent to DHI on 03.04.2018 for
their comments. The Committee decided to remind DHI to expedite their comments. Case is
deferred.

S.No.160
Case No A/R-4/19 M/s Angiplast Ltd.,

Ahmedabad
F No.01/80/050/00257/AM15/
DES.l

Lic. No. and
date

Meeting No.08/19 RLA
No 08/24/040/00141/AM15

0810132579
Date 03.072014

Datei 14.09.2018 Request for fixation of norms.
Decision: The Committee considered the case as per agenda in the presence of technical



SMEanddecidedtoratifythenormsasappliedbythe
lrm.

RA concerned may take further necess action as per the decision of Norms Committee.

S,No.161

S.No.162

S.No.163

S,No.164

Case No A/R-5/19 M/s BGR Energy
Systems Ltd.,
Chennai

F.No 01ノ 80ノ050/00428/AM17ノ
DESI

Lic. No. and
date

Meeting No.08/19 RLA
No.04/24ノ 040ノ 00106ノAM17

0410162326
Date 29 09 2016

Datei 14 09.2018 Request for fixation of adhoc
norms.

atthefirmsapplicationwassenttoDlPPon03.04.2018.
Reply from DIPP is not received so far. The Committee decided to remind DiPP to expedite

their comments. Case is deferred.

Case No A/R-6/19 M/s Bharat Heavy
Electricals Ltd,.

F.No 01ノ 80/050ノ 00285/AM09/
DES.|

Lic. No. and
date

Meeting No.08/19 RLA
No 04/24′ 040/00228/AM08

0410092521
Date 07 12 2007

Datei 14 09.2018 Request for revision of norms.
Oecision: The Committee noted that the firms request of the firms for ratification of the norms

was decided in the Meeting No.26l11 dated 28.09.2010. The firm vide their request stated

that import items 1 to 5 out of the 14 items were ratified in the aforesaid meeting. The items

No. 6-14 are still due for fixation of norms by Norms Committee. The firm requested to

consider their request for fixation of norms for item No.6-14. The request of the firm was sent

to DHI on 14.03.2018 for their comments. The Committee decided to remind DHI to expedite
their comments. Case is deferred.

Case No ⅣR-7/19 M/s Bharat Heavy
Electricals Ltd,.

F.No.01/80ノ 050/27/AM15ノ DES.
|

Lic. No. and
date

Meeting No.08/19 RLA
No.04/24/040/00280/AM14

0410156463
Date 21.032014

Datei 14.092018 Request for fixation of
amendmenUreduce.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as per the written comments furnished by the DHI vide their UO No.2(3)/BH-3/AA No. 6463 /
18-TSW (B) dated 17.4.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

Case No.AIR-9/19 M/s Bharat Heavy
Electricals Ltd.

F No 01/80/050/118ノ AM12ノDE
SI

Lic. No. and
date

Meeting No. 08/19 RLA
No.04/24/040/00067/AM12

0410124735
Date 08 06 2011

Date:14.092018 Request for fixation of
amendment.

hatDHlvidetheirUoNo.2(3)/BH-3/AANo.6463/18-TSW(B)
dated 09.07.2018 raised the deficiency. The Committee decided the firm may be asked to
submit break up of item No.4 of import in number & weight along with diameter range of

earlier & proposed pipes. Case is deferred.



S.No.165

S.No.166

S No 167

CaseNo.A/R-10/19 M/s Bharat Heavy
Electricals Ltd.,
Chennai

F No 01/80/050ノ 00746/AMl1/
DESI

Lic. No. and
date

Meeting No. 08/19 RLA
No.09/24/040/00363/AMll

0910044578
Date 06.12.2010

Date:1409.2018 Request for revision of adhoc
norms.

ecaSeasperagendaanddecidedtoratifythenorms
as per the written comments furnished by the DHI vide their UO No.3 (03)/2018-TSW(B)

dated ol .05.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC'

CaseNo.AIR-14/19 M/s Bonatrans
lndia Pvt.Ltd.
Aurangabad.

F.No.01ノ80/050/00486/AM17/D
ES.|

Lic No.and date

Meeting No.08ノ 19 RLA No.03ノ 94/040ノ00558ノAM17 0310808077
Date 26 09.2016Datei 14 09.2018 Request for Fixation of adhoc

norms.
eensenttoDHlon24.Q1.2018.TheCommitteedecidedto

remind DHI for their comments.

Case is deferred.

Case    No.Ⅳ R―
15/19

M/s    Bharat
Heavy
Electricals Ltd

F.No.01/80/050/00066ノAM13/DE
S.1/part

Lic.No.and date

Meeting No.08/19 RLA No.04/24/040/00326ノAM12 0410134719
Date 13.032012Date:14.09.2018 Request for amendment of

norms.

Decision: The committee considered the case as per agenda and decided to ratify the norms
as perthe written comments furnished by the DHI vide their UO No.3 (10)/18-TSW(B) dated
04.05.2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

S No 168
3ase No A/R16/19 M/s. TATA Sikorskv Aerospace Ltd., Telangana

F No 01ノ80/162/301/AM18ノ DES― |

Subject: EOU- M/s. TATA Sikorsky Aerospace Ltd., - LOP No.

PER:076/EOUA/SEZHYD/2011 dated 25.7.2011 for fixation of
wastage norms for export product "Helicopter cabin kits and parts &
accessories for Aircraft" against import items 1. Stainless steel bars
/rods 2. Stainless steeltube/pipes 3. Stainless steel round bars.

Meeting No 08ノ 19

Date:1409.2018

Decision. The representative of the firm appeared for PH before the Norms Committee and
accordingly represents their case in presence of the Technical representatives of DHl,
MSME and DIPP. The Committee decided that MSME may be requested to get an
inspection done by their local office and send a report in the matter for consideration of the
request of the partv in Norms Committee. Case is deferred.



S No.169
ttltls. Rewdale Precision Tools Pvt. Ltd. DTA Unl

Case No.A7R17ノ 19
F.No 01/80/162/300/AM18/QES― l

s for Product "Pull studs ( SK40) &

Pull studs ( SK50) againsiimport/indigenous raw materials steels-Rods
Meeting No.08ノ 19

decided to remind MSME

to expedite their comments. Case is deferrd

S No170

SI No.171

NoSI 172

173NoSi

CaseNo.A/R-18ノ 19 M/s. Godrej &
Boyce Mfg. Co.
Ltd., Mumbai

F No 01/80/050ノ 00646ノAM17ノ D
ES.|

Lic. No. and date

Meetinq No.08/19 RLA No 03/94/040〃00943/AM17 0310810568
Date 17 1 2017Date:14.092018 Request for revision of norms.

caSeasperagendaanddecidedtoratifythenorms
as per the written comments furnished by the DIPP (TS Section) vide their communication

No. Dtpp No.7t71t2O1g-TS dated 11.09.2018. A copy of the letter attached at the end of

minutes.

RA concerned may take further necessary action as per the decision of NC

CaseNo AIR-20/19 M/s Bharat HeavY
Electricals Ltd.,
Chennai

F.No 01/80ノ 050ノ00603/AM10/
DES lpt.             _

Lic. No. and
date

Meeting No. 8/19 RLA
No.04/24/040ノ 00096/AM14

0410109974
Date
04.122009Date:14092018 Request for amendment of

norms.
ecaSeaSperagendaanddeliberatedonthematter

and
decided to call for following information from the firm in view of DHI UO No.3/18/18-TSW(B)

dated 06.07.2018 stating that the matter has been examined and asked to submit break up of

item no. 4 of import in ngmber & weight along with diameter range of pipes originally applied

for in Advance Authorization and the pipes actually used in export product. Case is deferred.

Case.No.AIR-21ノ 19 M/s JMtt Auto
Ltd.

」amshedpur.

F No 01/80ノ 050′00772/AMllノ D
ESI/pt

Lic.No.and date

Meeting No 8/19 RLA No 02/24/040/00166/AMll 0210153535
Date 14 01.2011Date:14092018 Request for amendment of

norms.
per agenda and decided to call the firm for

PH. Case is deferred

Case No.A/R-22/19 M/s   Azad
Engineering
Pvt.    Ltd
Hyderabad

FoNo 01/80ノ 050ノ00522/AM17/D
ES.|

Lic. No. and date

Meeting No.8/19 RLA No.09/24/040/00295/AM17 0910064137
Date 14 09 2016Datei 14 09 2018 Request for ratification of norms.

Decision:The Commitee noted thatthe lrm request was m型 ピarded tO DHl on 01.05 2018 for



50ノ00522/AM14ノ DM/s Kelvion
lndia

Pvt.Ltd.(Form

e‖v knoWn as
GEA Ecottex
lndia Pvt.Ltd.

Case NoメVR-23/19

0310766285
Date 15 01 2014

-4ノRequest tor ratification of norms.
Date:14.09.2018

cided to ask the firm

furnished the detailed drawing showing the exact dimensions of Port Holes and carrying Bar
luH‖ ゎ :icu LI:O uOL口 ‖し v Viu● ●=1lυ ―… ~… ・・ υ …… ― ―

~~~~          t of export products to exarnine

Slots and weight calculatiOns of blanks sheets and net Weigh.

the case further. Case is deferred.

SI.No.175 Lic  No  and
date

-50ノ

00198ノAM15/

&Tourbo Ltd.
Mumbai

Case No.AIR-24ノ19

0310781699
Date 15 05.2014

Meeting No.08/19

Request for ratification of
Datei 14.09.2018

ase as per agenda and deliberated on the matter

in the presence of technical representatives ol DHl, Dll: ':1 Y:-Y!..L1"-9t111:t:"^?
lllrj[:,Jff;rii";'fouowing information/ctarification from the firm alons with the copv of

Advance Authorization from the party in view of DHI's UO No.3(38)14-TSW(B) dated

31'08.201S(Copyoftheletterattachedendoftheminutes)..

i. The firm has not submitted the specification of the export product. lt has stated

that the details of export product at Annexure A and Annexure lll. But the same is

not available.
ii. The firm has also not replied to point 2 of letter dated 20.08.2014 regarding the

details of sPares tools etc.

iii. The firm has also not submitted the calculation of clad plates. The firm had earlier

mentioned that wastage was due to excess cutting, bendling to-lerance etc' But

now it has stated that wastage is due to mock up and the item qill be used as tube

sheet. iherefore, import item becomes a component' The firm may therefore

indicate the placemeni of tubes sheets in the engineering drawing with the number

of holes & the dimensions of the holes along wiifr tfre drawing with the number of

holes & the dimensions of the holes along with the drawing of the tube sheet.

iv. Copy of ifripping bill containing the endoisement of inputs may also be give

SI.No.176 Lic. No. and
date

FTR正更で面雨百て755o/231/AM17ノDE
Separations Pvt
Ltd. Coimbatore.

case No.A/R-25/19

0410109974
Date 04.122009

Meeting No. 08/19

Request for ratification ofDate:14092018

Decisioni tthe Commktee noted thatthe帯扇 request Was forwarded to MSME on 26 07 2018

forthelr comments Case deferred for want of comments from ⅣISME.



Iic. No. and
date

F No 01ノ80/050/63ノ AM13/DM/s Kirloskar
Pneumatic C. Ltd,

Pune.

case No.ⅣR 一
26/19 3110054139

Date 09 05 2012No.31/82′ 040ノ00424空生些生12
Mee」ng No.08ノ19

R-equest for Fixation of
Date:14.09.2018

o call the firm for

Fn to explain their case before the NC' Case is deferred'

SI No 178 Lic  No. and
date

F No 01/80/050/00514/AM17′M/s Kelvion
lndia Pvt.
Ltd,(FormerlY
known as GEA
Ecoflex lndia
Pvt. Ltd Pune

Case No A/R-27/19

0310809807
Date 14 12 2016No.03/94/040/00792′ AM↑7

Meeting No. 08/19

RequesT for ratification of
Date:14.09.2018

o DIPP On 30.052018

fortheir comments.Case deferred for want of COmments from DIPP

SI.No.179 Lic. No. and
date

F No 01/80/050/00055/AM16ノ

Thermostauc
lnstruments Pvt.

Ltd.Goa

Case NoメVR-28ノ19

1710006064
Date l1 03.2015No 17/24′ 040ノ00204/AM15

Meeting No.08/19

Request for ratification ofDatei 14 09 2018

DedJon:The Commttee noted thatthe lrm request was fOWarded to MSME on ll.09.2018
fortheir comments Case deferred for want of comments from MSME.

Lic. No. and
date

F No 01/80/050/00643ノAM15/
DESl

M/s. Dynamatic
Technologies
Ltd. Bangalore.

Case No A/R-29′ 19

0710107595
Date ll.022015

RLA No.17/24/040/0397/AM15
Request for ratification ofDate:1409.2018

SME on lT '07 '2018

for their comments. Case deferred for want of comments from MSME'

SI No.181 Lic. No. and
date

F.No.01ノ 80ノ050/00272ノ AM14′

DES.|
N1/s  lndus  Pro
Auto  Engineers
Pvt.Ltd Noida

Case No A/R-30/19

0510363605
Date 26.08.2013

RLA No.05/23/040/0221/AM14Meetinq No 08/19
uest for Fixation of norms.Date:1409.2018

# ed to MSME on 06'08 '2018

for their comments. Case deferred for want of comments from MSME.

Case No.A/R-31/19 M/s Bharat HeavY
Electricals Ltd.
Hyderabad.

F.No.01/80/050/00335/AM10/
DES1/part         _

Lic. No. and
date

Meelnq No.08/19 RLA No 04/24/040/0051/AM10 0410107193
Date 25.082009

Datei 14.09.2018 Request for amendment of
norms& correction in number
of import items.

SI No.182

SI No 180

Meelng No.08/19



ecaSeaSperagendaanddecidedtoaskthefirmto
revise import item No.1-6 specifically. Case is

Lic. No. and
date

F No.01/80/050/00466/AM17ノArlノs     Faiveley
Transport   Rail
Technologies
lndia Ltd.

0410162505
Date 18 11 2016

RLA No 04/24/040ノ 0135/AM17Meetino No.08ノ 19
uest for fixation of norms.Date1 14.092018

nt to DHI vide email dated 05 09'2019

for their comments. DHt vide their UO No.3 (6)/2017-TSW (B) dated 13.09.2018 informed

that the export items do not pertains to them. The Committee decided to forward the request

of the firm to MSME for their comments. Case is deferred.

SI No.184

SI No.185

SI.No 186

CaseNo.AIR-33/19 M/s. Reform
Tools Pvt.Ltd.

F No 01ノ 80ノ050/00202/AM17ノ

DESI
Lic. No. and
date

Meeting No 08/19 RLA No.04/24/040/0216/AM16 0210206586
Date 30.032016Datei 14.09.2018 Request for enhancement of

quantity in import item of
norms.

entation of the firm forwarded to MSME on

11.09.2018 and decided to wait for the comments from MSME. Case is deferred.

CaseNo A/R    ―
34ノ 19

M/s.Aksh ttptribre
Ltd.New Delhi

F.No 01/80/050/00571/AM17ノ
DES.|

Lic. No. and
date

Meeting No. 08/19 RLA
No 04/24/040/0524/AM17

0510401506
Date 03.02.2017

Datei 14 09 2018 Request for fixation of norms.
sideredthecaseaSperagendaanddecidedtoratifythenorms

as per the written comments furnished by the MEIT vide their communication No. 17(21)2017-

IPHW dated 18.01 .2018. A copy of the letter attached at the end of minutes.

RA concerned may take further necessary action as per the decision of NC

CaseNo.A/R-35ノ 19 M/s. Heurtey
Petrochem lndia
Pvt. Ltd. Mumbai.

F.No 01/80/050/00011ノAM19/
DES.|

Lic. No. and
date

Meetinq No 08/19 RLA No 03′ 94/040′0495′AM15 0310788938
Date 09 09.2014Date:1409.2018 Request for revision of norms.

redthecaSeaSperagendaandnotedthatthecaSeWaS
approved in Meeting No.3/80 dated 09.05.2018. Due to typing error the import item at S.No.1

to 3 allowed was written as 0.66 wastage instead of 0.66%. The Committee decided to

correct the earlier minutes and accordingly the corrected minutes may be read as under:

i. The import items at S.No. 1 to 3 are allowed 0.66% wastage with net content in

export product.

RA concerned may take further necessary action as per the decision of NC

SI.No.183

Case.No A/R    ―
3,ノ 19



SI No.187
Lic. No  and
date

F.No 01/80/050/00490/AM17/M/s HeurteY
Petrochem lndia
Pvt. Ltd. Mumbai.

Case No.ⅣR-36′19

0310808805
Date 27 10 2016

RLA No.03ノ 9耳ノ040ィQ624/AM15Meeting No.08ノ 19
Request for revision of norms'Date:14092018

Deddoni The Comm敵 ee noted that the representajon of the lrm 10Marded to DIPP on
06.09 2018 and decided to wan fOrthe comments from DIPP Case is deferred

SI No.188

SI.No 189

Case  No.A/R  ―
37/19

M/s Biotech
Vision Care Pvt.
Ltd.

F No 01/80/050/00132/AM16/
DESI

Llc. No  and
date

Meeting No 08/19 RLA No.08/24/040/0063/AM16 0810135356
Date 26 05.2015Date:14092018 Request for enhancement the

import ouantitY at Sl.No.1.
sentation of the firm forwarded to MSME on

11.09.2018 and decided to wait for the comments from MSME. Case is deferred.

Case  No A/R  ―
38ノ 19

M/s.    VSM
Venture  Control
System Pvt Ltd.

F No.01/80/050/00349ノAM14/
DES.|

Lic. No. and
date

Meetino No.08/19 RLへ No.05ノ 24/040/0233ノAM14 0510367680
Date 07.10.2013Datei 14.09.2018 Request for fixation of ad-hoc

norms.
Decision: The Committee noted that the representation of the firm fonruarded to MEIT on

27.08.2018 and decided to wait for the comments from MIET. Case is deferred.

SI.No 190

Case No AIR-39/19 M/s. Larsen &
Tourbo Ltd.
Mumbai.

F No 01/80/050/00823/AM12ノ
DES.1/Part

Lic. No. and
date

Meeting No.08/19 RLA No 03ノ95/040/0808ノAM10 0310564122
Date ll.032010Date:14.09.2018 Request for re-consideration of

fixation of ad-hoc norms.
Decision: The Committee considered the case as per the agenda and decided to call for a
fresh comment from DHl. Case is deferred.

SI.No.191

Case NoメVR-40/19 M/s. Dynamatic
Technologies
Ltd.

FoNo.01/80/050/00611ノAM15/
DESI/

Lic. No. and
date

Meetinq No.08/19 RLA No.03/95′040/0263/AM15 0710106920
Date 10 11.2014Datei 14.09.2018 Request for fixation of norms.

Decision: The Committee noted that the representation of the firm fonruarded to MSME on
29.08.2018 and decided to wait for the comments from MSME. Case is deferred.

SI No 192

Case No A/R-41/19 M/s.lniectOplast
Pvt Ltd

F No 01/80ノ 050/00355/AM17ノ
DESI/

Lic. No. and
date

Meeting No.08ノ 19 RLへ No.06/24/040/0015ノAM17 0610038435
Date 09 08_2016Datei 14 09.2018 Request for fixation of norms.

Decision: The Committee noted that the representation of the firm fonruarded to MSME on
11.09.2018 and decided to wait for the comments from MSME. Case is deferred.



SI.No.193

Case No A/R-42/19 M/s. Echaar
Equipments Pvt.
Ltd.

F.No.01/80/050/00542/AM12ノ
DES.1/

Lic. No. and
date

Meeting No.08/19 RLへ No.03/94ノ 040/1018ノAM12 0310682257
Date 16 02.2012Date:14.09.2018 Request for fixation of norms.

DeffidthattherepresentationofthefirmforwardedtoDHlon
12.09.2018 and decided to wait for the comments from DHl. Case is deferred.
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DGFT Reference: 01/80 /50/342/AM1B-D-ESI/221 
dated 22nd )une'2018

Subject: Ratification *o'OO 3110066956' Ultra Engineers'

: reference has been examined by this office

recommended:
Item No'1 - 2'BBkg per kg content in export product

2. This issues with the approval of loint Secretary'

劾′

Dated : , JulY'2018

UdYog Bhavan, New Delhi

/

2λ■2018

・7｀
~
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f fl*o bl.N:_gg (o,lu._)
, Oepartment of Industrial Policy & Promotio" D 1 ?{

(TS Section)

rf i'r; S,ibyect' M/s Godrej & Boyce Manufacturing Company Limited - Advanqe Authorization No. 0310818550
dated L6.OI.2OL8 - Reg'

Ref.: DGFT I.D. Note No. 01/80/ 50 / 424 / AM-LB / DS-r / 913 Dt. 22 / 03 / 2018.

Advance Authorization may be ratified as under;

t. Net Empty weight of 69473 Kgs. [1 No), 20073 Kgs.(1 No.), 11872 Kgs. (1 No.) and 14LtO.4L Kgs. (3 sets)
may be specified with the quantities of each export products at Sl, No. 1 to 4 respectively.

2. Word "Relevant" may be prefixed with the description of import items at Sl. No, I to 4, B to l'1, '1.4 and 18 to
21.

3. Quantity of import item at Sl. No. L may be allowed as 23100.84 Kgs. as 1.08 Kgs/Kg. content in the export
products after taking 1/3'a recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 29637.75 Kgs, as 1.05 Kgs./kg. content in the export
products.

5. Quantity of import item at Sl. No.3 maybe allowed 7879.63 Kgs. as L.077 Kgs./Kg. content in the export
products after taking L/3'd recovery from scrap.

6, Quantity of import item at Sl. No. 4 may be allowed as 1,5527.5 Kgs, as t.7t Kgs./kg. content in the export
products after taking 1/3'a recovery from scrap.

7 . Quantity of import item at Sl. No. 5 may be allowed as 2927 .09 Kgs. (42 Nos.J inclusive <tf 2 0/o wastage.

B. Quantity of import item at Sl. No. 6 may be allowed as 1967,58 Kgs. (35 Nos.) inclusive of 2 %o wastage.

9. Quantity of import item at Sl. No. 7 may be allowed as 47 5.7 6 Kgs (19 Nos.) inclusive of 2 %o wastage.

10. Quantiry of import item at Sl. No. 8 may be allowed as 44L.06 Kgs (9.927 Mtrs.) inclusive of 2 o/owastage.

11. Quantity of import item at Sl. No. 9 m?y be allowed as 55.90 Kgs. (4.839 Mtrs) inclusive of 20/o wastage.

12. Quantity of import item at Sl. No. 10 may be allowed as 279.30 Kgs. (3.2a9 Mtrs.) inclus ive of 20/o wastage.

13. Quantityof importitem atSl, No.ll maybeallowed as146.45 Kgs, (16.988 Mtrs,) inclusive of 20/owastage.

14. QuantityofimportitematSl.No.L2maybeallowedas180.54Kgs.(4Nos)inclusiveof20/owastage.
15. Quantily of import item at Sl. No. 13 may be allowed as 3.06 Kgs. [2 Nos) inclusive of 2 0/o wastage.

16. Quantity of import item at Sl. No. L4 may be allowed as 19.83 Kgs. {7 .925 Meters) inclusive of 2 o/o wastage.
17. Quantity of import item at Sl. No. 15 may be allowed as 19153 Kgs (12 Nos.) on net to net basis.

18. QuantityofimportitematSl.No.T6maybeallowedas495.20Kgs.(879Nos.)onnettonetbasis.
19. Quantity of import item at Sl. No. t7 may be allowed as92.77 Kgs. (30 Nos,) on net to net basis,

20, Quantity of import item at Sl. No. 18 may be allowed as 3158.94 Kgs, as 7.02 Kgs/Kg. content in the export
item.

21. QuantityofimportitematSI.No.lgmaybeallowedas5386.62Kgs.(597Mtrs,)asL.02Kgs./Kg,contentin
the export item.

22. Quantity of import item at Sl. No. 20 may be allowed as 5736.9 Kgs. (325 Mtrs.) as 1..02 Kgs/Kg, content in
the export item.

23. QuantityofimportitematSl.No.2l,maybeallowedas110.16Kgs.(2Mtrs.)asL.02Kgs,/Kg.contentinthe
export item.

24. Quantities of import items at Sl. No.22 to24may be allowed as777.75 Kgs., each,

Norms committee may take a view.

\)vtM

ry'" Norms Committee I

f// DIPP No. 7 /77/2078'T5 dated t3/09/2078
". u\(Ull

t)

rsura""Aruhan)
Development Officer
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〔TS SeCtiOn〕

,ctt M/S GOdrej&BOyce Manufacturing COmpany Limited‐
Ad↓ance AuthoriZation No.0310818962

d07.02.2018-Reg.

.:DGFT I.D:Note No.01/80/50/425/AM‐
18/DS‐1/902 Dt.19/03/2018.

vance AuthOriZation rnay be ratified as under:

1ヽ:::紺酬]::霊翼rsI雷∴覇島譜I篤∬1:滉麗労亀:TttTttT習 :tl:叛
gκon"n日 n

3  Qu:鷺l;1:「lil::ll.ltenl at Sl.Nα  2 rnay be allov′
ed as l108,44 Kgs(227 Mtrs〕 aS■ 02 Kgゝ /kg・

COntentin

4  Qu:lil;I:Fill::[.erll at sl_Noに
3 maybea10Wed as 237354 Kgs (387 1Ⅶ

tr〔うas■ 02 Kgsソ Kg.content in

i  Qu:lil;l:∴ 1:::|・ teln at sI Nα :may be a110Wさ o aS 10'06 Kgs.(68 Nosつ
as■ 02 Kgs1/kg・ COntent in the
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&掘願lemsttg.NQ 7 Ю 9 maybedd∝ea
Norms COmrnittee may take a vieW.

 `                             DeVelopment OfflCer

:‖:デ:lfうう号考う号1言L:TTs dated 12/09/2018
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Departrnent of Industrial Policy & Promotion
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INc hreeting dated 06/06/2017-Case No。 40/5/80(も、Permanent Ⅳ〔agnets Limited)

|(Advance Autllorization No.0310812998 dated 02.05.2017)

Advance Authorisation may be ratifled as under on repeat basis as their Advance

Authorization No.0310792307 dated 23.12.2014 ratifled in NC mceting  dated
3/08/2015:

L♀震].だ」1:鍵ITt風露』鍬常肥よ1/批翼尋;Wsお
・郎

Nomscommi■ec maytホ c a vieW

`7`37ι
″ノ}

(S.K."Iain)
Development Officer

dated 06/06/2017
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per unit weight 218C.3 Kg -
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F,No.3/39/2018丁 SⅥノ(B)
Departrnent of Heavy lndustry

Udyog Bhavan′ New Delhi

DES― IID No.01/80/050/0078/AM19/DES― I
Subject:AA No.3110067036 dated 04.05.2018 Ultra Englneers.

Fluid End Assembly XQMS 4 Plungers′

Total qty 15 Nos

lnputs

Item No 1- forging (Stainless steel) monoblock-1.52 Kg per kg contained in

export product.

This issue has the approval of JS.

DSE-I may take a view.

Dy DG「F′ DES― I
F.No.3/39/2018 dated 04/09/2018

industrial Adviser
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F.No. 3l4o/20L8 TSW(B)

Department of HeavY IndustrY

Udyog Bhavan, New Delhi

DES-I ID No. 0U80/050/0065/AM19/DES-I dated 4lB/20L8

iunju.t : 3110067O46 dated 11 '5'2018 Ultra Engineers

DES-ImaydisposeoffaboveMonrepeatbasistoAA3110066956dated
5.1.2018.

(K.K.Tiwat:i)
Industrial Adviser

DY DGFT , DES-I
F.No. 314012018 dated 31/8/208
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Government of India
Ivlinistry of Chernicais & Ferlilizers

Department of Chemicals & Petrochemicals

Rooln No.223,A Wing,
Sh亜 BhttN醐

評
蹴 猟

Sub: Application from lrl/s Motherson Sumi System Ltd. for the import of rarv

material against the export of items given in the application for issue of advance

Iicence (Licence No. 0510377258 dt.77.1.2014) - reg.

The undersigned is directed to refer to DGFT U.O. Nos. 01i80/050/00541/AM-

14/DES-111298 dated 28.02.2014 forwarded applications for issue of advance licence from

Azi,/s Motherson Sumi System Ltd. for the import of raw material against the export of items

.given in the application for issue of advance licence (Licence No. 0510377258 dt.27.1..2014)

and to communicate that the firm's applications have been examined and recommended as

applied.

f'his issues w'ith the approval of Joint Secretar) (Petrochernicals).

」oint lndustrial Adviser

Tel:011-23071442

Telefax:OH-2307H87
Emaiい ol■sharmaの nた。in

Shri Haradhan Das,

Foreign Trade DeveloPment Officer,

Directorate General of Foreign Trade,

Department of Commerce,
Ministry of Commerce and Industry,

Udyog Bhawan, New Delhi
Fax: 23 06 2225 12 -1061 613

OFFICE■71 EW/10RANDIIIv/1
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)んがり/銭″″内

Departlnent oflndustrial POlicy通 しPromotiol

〔TeChnical SuppOrt〕

Udyog Bhawan′ New Delhi

Dated,theぶ28Jun9;2018

0FFICE

SubieCt:Amendmentin ratification of NorIIIs in respect of AA No.0310800216 dt,

10.■■.2015 issued tO M/S Godrei&Boyce Mi cO.Ltd.′ Mumbal.

Ren  DGFT.I.D.Note No.01/80/050/Oo036/AM-17/DES-1/1129 dated 23.03.2017&
01/80/050/00036/AM17/DES― 1/161 dated 23.5.17

Based on the flrnl's representations dated Nov. 14 2016 and May 17′

2017′ this office has No ObieCtiOn to amendmentin the description ofiterrl at Sl.

No.14 ofthe lmport List under the subleCt Authorization from 204 Kgs〔 l Set〕 tO

204 Kgs.〔 14 Nos.〕 ′aS requested for by the applicant.                     '

/′/
^、
3つ

This issues with the approval of TechnicalAdviser (Boiler).

To

Directorate General of Foreign Trade

[Sh. S.K. Panigrahi, E.O.)

Udyog Bhawan, New Delhi

ケ

(Sundeep Chauhan)
Development Officer

Tel:3200
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Govelnnt it:tt t of Inr-lia

h4inistrt, of i'4icro, Small & Ivlediilit
Enterirlises

MSI\{ll De't,eloprr err t In stitute,
Ra.f aji nagar lrrcl r.rstliai Es ta Le,

'Banga lore-560 f)44

No. I 56 (33) I C.^.lZ$1 2-1

\,i/s CEA \lzestlalia Sepat'aior Llciia Pvt- Ltcl"

No.713- Bonrttrasartdr-a lndl- At'ea-

)-le bbagocli.
Bangalore-5 60 ()99

Sul;: \/aluzrtiorr Rc;ror-t 0n llcrccntage o1'.sct'ap genel'ation ol'

Pur-il'ication Unit - lteg.
Rel': Your lctter dt. 6-7-2t112

CSltZ letl c r N o. 1 /7 1200() -EOLI - CSE Z/743 dt. I 1 -5-201 2

D■ lc:25」 ul、′2012

I)ecnntcr Ccntr-i1ugc antl Cil

l〕
elCelltage of scralD gelleratioll

Sir'.

PJease fir:d enclosecl hereu,ith a cop), of the valuatiorl report on

of Decanter Centrifi-rge ancl Ojl Pu:'ification Unit.

Yonrs faiilifi.iily

t'

-1. 
tn'/'--7 '-7

(S N Rangaprasadl'
D1, Directoi' (Cheui/Co-olci)

Encl: Repori

EPABX: 080-23 I 5 I 5 8 I -j, Fax: 080-23 144506. E-nrail:s isiban-ea lorefitdataorre. irr

Web: u w51.s-fuf]fglgjf-lge.SA.1..in (Ijorurei'I1' - e11-ltrlnclustries Ser-vice Institlte)
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Shri Naveen Kunrar..M
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l\4SA4E-DI. B.to, e- i'0.

BRIEF DETAILS:
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Dし!ドil18 1he insl)cction it is al■
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/ecl thal the a、 ′clale l〕Crcelnllge Oi scral〕 generated is 24.〔 ,()(%,lo 57.00りん

Bascd O11 lhe obsc「 v,Iiol]ofl〕「OcCSS 01｀ 111〔 Ilη UJhctL!1・C anCi Clata oFthe tlnitis「 ccOl(IS,C[llcLIlatiolns havo bcc!]
nl[lde a1lcl it is a1l ivecl thal thc a、 ′cragc Pc「 centage ol'scral)gencrf:lcc is 38.00`%)             .
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5′  6′

60′

168
150

139′ 」_54

26′  27′  29′ 34′

一 Maη t腱人 ぃ 狭 ―ぃ N。 ガ′7 g/_二 IЧ 9
D掏工

Minist:, of Heavy Industries & pubric Enterprises
Department of Heavy Industry

TSW(B) Secrion

subject: Applii.:ation of L&T MHps Turbine Generator Ltd forratification of ncrms of AA no 03107537g1dt 15-10-13

PF.:^I,-DGFT rne,y kindry refer to the above mentione d t/. of L&T
Mt-lPS Turbine Generator Lt,J. The firm has represented r,;dc Eheirletter of dated 05.02.2018. Based on the inforrnation srrbn.tittecl,this Office recornmends the following.

Export pr,:duct- Turblne Generator
Import:

t^
J Recommendation
I ^ 

.- 
--..-...-J

I un repeat basis of AA t!o. I

l#1!Zs_:7!l_fl1e-!its_ llQtli[D_ __ JGN-4 Nit rryastac:e . --r"iati-j
accountability as pcr DGFT policy. 

I

I

LP, lr.oin" - - Roril- -Rbr"hJ
+e!!rifeg._ue:gl_Lrtq_!_a : pe r AA.-- _ IPositioning oF the woirjTrnritiiout 

tBlades" [n Ure descriptir;n of item Ias prefix or suffjx be rlecided Oy.lDG['- - ' 
I

The above iss;les.with the approvat of JS(BIM).

105′  lo6′  127′
173 to lアフ
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Ministry oF Heavy lndLJStr‐ les&Public Entel・ IDrlSeb~
Departrllent ol=Hecl∨ y lnclustry
TSW(り )SectiOn

Sじ bject: ApplicatiOり  Of L&T MHPs Turbine ceneratOr Ltd for
ratification of norrlls of AA no 0310753791 dt 1 5-10-13.

Re「 DGFT ID No-01/80/050/Oo39J/AIVI-14/DES― 1/191dt 8/6/18

DES― I′ DGF「 maソ kindly refer to the abo∨ e rrlentioned AA of L&T
MHPS tturbine Cenorator Ltd. It is clar‐ ified that in ∨lew Of the

:盟
∽
I:,0分∬
J腑
酔lytbも語℃:」

ntな「騒Ttt」
01/80/050/Oo391/AM-14/DES-1/783    dt    12/02/18′     the
amendrllent Of rlorrrls for the AA has been reconlmended.

-i he above issues with tl-re approval of IA(K.K'[). 
,r.-i 

_\,

i / 6r>-
( ,, ut.r 

I 06/ p,
-- S.C.Nayeik / L

Dr:rzelo pnr ent Officer

堕    (Economic oficer r DES― I)
Deptt.of HI′ uo No●3(104)/10‐ 丁SVV(B)

ヽ

｀ヽ 〉́





GOVERNMENT OFINDIA
ⅣllNISttRY OF COMMERCE 8ζ INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORAttE GENERAL OF FORE:GN TRADE
DES.lSEC丁 10N,R00M No.404,4tl Floor,UDYOG BHAWAN:
NEW DELHI-110011:l壁 旦墜望墜量重堕型生艶直菫pV.in

Subject: Re-ratitication of Norrns against Adv. Authorizatiorr t'io. 0310753791 ciated
15.10.2ti13 issued under Para 4.7 (of HBP (Vol.l) to M/s. L{IT-MHPS Turhine
Generators Private Limitecl, Mumbai - regarc.!ing.

Please fincl enclosed a copy of firm's reply dated 05.02 2018 of M/s. l-&T-MFIPS
Tr-rrbine Generators Private Limited, Mumbai on the suhject meni,oned above requestingt
for Ratificaiion of norms.

2- DHI is requested to examine the case
consideration of the case before NC.

Ercle.a

and provide tN'reir necessary comments for

``111:::::ウ '二

‐́―――「―~~~~1____「 ~｀

(S.l(.Panigrahi)

for Director.General of Foreign Tracle I

Tel.:23061562 Ext.ZGS

[-mail: ncl.dgft@dgjn

Sh. K.i(. Tiwar!, LA., Departlnent of Heavy lnclustry, Roonr
Nevu Delhr 1 10011.

No. 476, Udyog Bhawan,

DGFTlD'Nc;01/B0/050/00391/AM14lDES-lt-l

9ι

´



庁  
‐

1101&T:巫諄MH.S
LiCtU丁 :1052:TM

The Dir∝わrate Ceneral of Foreign Trade,

(DESi)            
｀

Udyog Bhavan,
Maulana Azad Road,
Nevv Delhil10 oll

Dear S計
,

This is further to your letters for ratification of norms of M No.
dated OU12/2015 & 14/0312017, we request you to ratify the
material balancing statement -

Amendment in rattied Nonns against Advance Autho百 zaton No.
0310753791 dated 15.10.2013.

Your F‖e No.01/80/050/00391/AM14/DESJ

ιar_■″HPs r●rbFne Ce″ erar●‐Private tJmrted

rF―●●力"勒
あι&ipra1 7valne m曖_t●●Prnale●輛同

Gaセ ハノο a Httra Nttssヽリ
5υ raf tta27ra ROaこ 2o3みaめa
surar θり 5ァ QG」/araι ハ′D′4
7e/+9726′ 280 80θ θ
/rax+9726′ 2“ 80"
ννt～
～～
4ι″

“

,力ρttυ
`b`η"COrn

February 5,2018

310753791(Raling-660Mヽ Ar)
norrlns as per attached revised

AA Si.No. Request for ratifi cation

130 On repeat basも of AA No.0310753783(Rating-660MW)

5′ 6′ 26′ 27′ 29′ 34′ 38′ 56′ 60′ 105′

106′ 127′ 159′ 160′ 161′ 162′ 164′

168′ 173′ 174′ 175′ 176′ 177

GN4-Nil wastage with accountability.

139′ 150,154 GN4-Nil wastage with accountability. We request you to
suffix "(without blades)" in the description of iterns 139 and

154 and retain description of item L50 as per Advance

Authorisation.

List of above components with break-up/ details is as per Annexure - 1.

Thanking you & looking fonvard to receive your valud ratification of norms and assuring you of
our best services at all times, we remain,

(SHAILESH AGRAWAL)

Encl.: As above

Regおrered(力げ′ce′ ι&T″oυser M′″ Roa4 3arra“ ゴFstat%ルたImわa′ 400 00L rndra
C′′W υ3,7θ 7Jv7月 2θ06PrC76654′

4ノornど Иen“ re pen″ een ιa`en a五o47brO ι″ゅ7ted andん″もub`ハ′■tach7′ 0●た′,sremsム ヵ
"′

ねd

Yours faithfully,
for L&T¨ MHPS ttURBINE GENERAttORS PVT.LIMITED
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AA S/N Importitenl Name

含λ露飾,乳iw:∬訴ヌ景忍お
創DESPECず

1SKW AC Motor

Gear oumo

AA No.0310753791

Dtd 15.10.2013 Remarks

2set=2Nos
AC seal oil Pump Motor set (Air side) is a part of sear oir Unit. pump Motor set is assembred
on Seal Oil Skid along with other equipment & instruments.

lset=1No.
AC Seal oil Pump Motor set (H2 side) is a part of seal oil Unit. pump Motor set is assembled
on Seal Oil Skid along with other equipment & instruments.

Lset=1No.
DC Seal oil Pump Motor Set (Air side) is a part of Seal oil unit. pump Motor set is assembled
on Seal Oil Skid along with other equipment & instruments.

5

Q UOM

SET

Couplinq se

AC SEAL OIL PUMP MoToR SET H2 SIDE―SPEC‐3.7KW,415V,7.2
A,155 LPM,5 KG/CM2

37K1/V AC MOtOr

Gear pump

Coupling set

1 SET

駆 鮮,‰Ⅷ 躙 温 牌
匪SPEC 15

15KVV DC MOtOr

Gear pump

Coup‖ ng set

1 SET

DlFFERENTIAL PRESSuRE REGULATOR― SPEC‐65A,C∨ :32,INLET
PRESSuRE:2.5T069 KG/CM2 3 NOS

りl1lCrenllal rressure RegulatOr(DPR):s a part Of sea1 0il unt.ltis assembled on pump

d!Eolarge line.        _
りUrLLX SAS DRIER‐ SPEC‐lNLET PRESSURE:55 KG/CM2,DEW
POINtt TEMP:BELttW_20 DEG CELCIUS 1 NOS uuprex Gas uryer is a part of H2 & co2 Gas system. lt maintains H2 & co2 gas moisture-free

(Dry) inside the Generator.

Equalizing valve is a part of sear oir Unit. rt is assembred on purnp discharge rine.

Float valves are part of seal oil system. They are assembled in the drain regulator tank.

34
KG/CM2`:｀

V Vハ●vE‐ 0「 Eし‐∠0ハ ,しV:U,INLLI PRESSURE:93

FLOAT∨ AL∨E―SPEC‐25A,40AINLET PRESSuRE:535 KG/CM2

HYDRANUT_sPEC‐ KKB2336

3 NOS

3 NOS

44 NOS
strr€rdLUrs or ra.ng bbu MW & above are made up of stampings of silicon steel. Generator
core stampings are bolted through Hydra Nutto form the generator core. winding is done
on generator core.

10 KG/CM2°
しKLヒ N‐5ド LC‐MODEL TYPE:lPS,2PS,4PS,PRESSUttE

STATIC EXCITAT10N SYSTEM(SET OF PANELS)

2 NOS
」υ〔I口 υヽ口 OcreC口 isinstalled in Demineralizer Tank Demineralizer Tank is mounted on StatOr

COll C091ing Water unit(sccw).

1 NOS

A‖ON CUBICLE SAB(SURGE ABSORBER

】■
１
１
‥
１
１
１
１
１

１１





Static Excitation System (Arrtomatic VcltrgF ltElulatcr) Ihe digital AVR is an autcri?tic
voltage regulator i tended to corrirol !lre excitatioIl of Sy chronous po!,,,er generaior by

the signals from CT & pT of generator to regulate the Output voltage of generator.
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１

１１
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＝
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NP42‐FAN B

…

。しPOⅥ′ER SuPPLY NORMAL

STATOR COIL cooL NG WATER FILTER‐ SPECttG70130 SCCvtl Fllteris a part of stator col cOo‖ ngヽvater(SCCヽ ′́)unit The■ にeris assemb ed with
and mounted on SCCW unit.

FLOAT PuMP MoToR SET‐ SPEC_15KW,415V.33A,35 LPM,35
KG/CM2 float pump motor set is mounted on Seal Oil Unit. The interconnecting piping is

ALLO.YSTEEL BAR WIDTH = 66MM To 185I\,4i/, THIcKNE.s= 39MM-

.r^o-1 lgyy :siq g-r,1rB 1 oAAr\4, 1 o 705 r\,1 B u, 1 o7o5 B u,
107058A―ST,45106FF The %age wastage of 552% may be allowed on repeat basis.

LOい′PRESSURE(亡 P)_2 TURBINE ROTOR ROuGH MACHINED― SPEC―
10325UD

PRESSURE(LP)1 TURBINE ROTOH:SPEC.1 O325IJD

MAIN STEAMヽ /ALVE PARTS

出鍔畢‖駆酬「8」肝薫扇輛画原野IN(SB),SEAL RING(ACC),sEAL
STRIP. SPRING}

NON RETURNヽ /ALVES‐SPEC―A21 7 trvc9,A216ヽ ″CB
OVERLOAD VALVE PARTS





/a`e l lu9

REHEAtt STEAM VAL∨ E PAR〒ζ
~~~~~~丁~~~~~――――――――」塾型堕ュ√笙型

Spindle

SET

・Jve l lug

NE CONTROL SYSTEM(Tcs) 
…              PiE192墾 2三

CPU
EOSI(ELECiRI(

OPC(O∨ER SPEED P
173

1 SET The TCS system configuration incorporrt.r .ontrol fGctions, which .ru irplurunlEilftfE
software logic and the hardwired logic. The Tps system configuration incorporates
protection functions, which are implemented, by the software logic and the hardwired logic
and trip the turbine in case of an abnormal event.

174

じυp

RBINE PROTECtt10N ζYSTEM rTps、   

じυ
lylコ UNICAl10N CARPo

EOST(ELECTRICAL O∨ER SPEED TRIP)cARDS

1 SET The TCS system configuration incorporute
software logic and the hardwired rogic. The Tps system configuration incorporates
protection functions, which are implemented, bythe software logic and the hardwired logic
and trip the turbine in case of an abnormal event.

SUPERViSoRY INSTRUMENTS

SHAFtt VOLTAGE DETECTOR‐ ∨OLTAGE

FLUSHING SYSTEM

SENSiNG ELEMENT

1 SET

TurbineSupervisoryln5trumentation(TSl)Systemso,offi
and machine protection for steam turbine generator sets. The TSI system measures a variety
of supervisory parameters to provide reliable operation and machine condition information
and alert them to any machinery problems.

SET

The Shaft Voltage Detector is used to O.t
assembled in the Generator protection panel to protect any unwanted voltage build up in
Generator 5haft.

177 SET Flushing system is part of main turbine ,,
fluid to the valves. The control fluid flow ensures valve opening and closing (turbine trip &
start up).Bypass
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Departl■ ent oflndustrial Policy`し PromotiOn

(TS SeCtiOn)

SubieCt:Larsen&TOubro Ltd‐ AA 0310807693 dt.08.09.2016-Reg.

Re■:DOFT Email dated Aug 10,2018 enclosing ID.No.01/80/050/00415/AM17/DES1/

Datcd:NIL

M/s Larsen&TOubro have represented for amendment ofnormS approved on
25.4.2017.

Based on the information sublnitted by the firrn,the descriptions in reSpect ofirllportitem

nos.1,2,19&20 1nay be revised to read as under:

1.DesCription of impOrt item nO.l may be amended from `STAINLESS STEEL
PmTES― SPEC_SA264'to`CLAD PLへ TES― SPEC― SA264-THK RANGE:201vttI
To 1201MM'.

2.DescriptiOn of import item no. 2 may be amended from `STAINLESS STEEL
PLATES ― SPEC _ SA51 6A71/SA516' tO `CARBON STEEL PLATES _SPEC ―
SA516M/SA516-THK RANGE:10MM T0 185MM'.

3.DescripliOn Of import item no, 19 may be amended flom`STAINLESS STEEL
PLへTES'to`STAINLESSSTEEL WttLDED AND COLD DRAWN TUBES/PIPES―

sPEC― oA 789 vNs,0?205'.

4.Description of impOrt item no. 20 may be mentioned as `STAINLESS STEEL
PLATES― SPECSA240/SA240卜〔'.

Norms cOmrnittee may take a view.
D,/v

(Sundeep Chauhan)
Development Officer

NormsComΠ litteeI    lated18/09/2018ノ
イbr ξDIPP No.7/70/2018-TS d
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Ministry of Heavy lndus

Department of
l丁SW(B:

Sub_iect: ApplicatiOn Of M/s BHEL Chennai for ratification of nOrms Of AA

no-0410156463 dt 21-03-14

DES― I′ DGFT may kindly refer tO the above mentiOned AA M/S BHEL

Chennai. 丁he firrll′s representatiOn of dated 23/11/17 has been exarFlined.

丁he firrn has requested for amendment in the quantity of inputs from

earlier ratified quantities by Norrns cOnlrlnittee due tO reductiOn ih Overa‖

pipe length during detailed engineering. 
丁his office recorrarTlends the

fo‖owing。

ExpOrt product(EP)
Piping system for 2X800 Mw GAbARWAR今

丁PS pKttect fOr ttG&LP piping.
ExpOrt weight will be reduced frOm 3917 Mtt t0 3357 M丁

. 丁he revised
weight balance subrlnitted by the firm is enc10sed.

IMPOR丁

Item

no

Item Earli9r ratified qty Proposed amended

qty
1 Seamless CS pipe 1′ 642M丁 1′417M丁
2 Seamless AS pipe b8M丁 51M丁
3 Fittings 2000 Nos 221 Nos
Item no 4 nas deleted. The applicant
will account for actual imports in export product
copy of sales/Excise invoices to the RLA, DGFT

The applicant will produce

for verification of actual
total export weiqhL

The above issues with the apprOval oF」 S(BJM).

/AA n06463/18-丁SⅥ′(B)

″ 4

B. C. Nayak
Development Officer

17/04/18

dated
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Ministry of Heavy Industries & Public Enterprisesダ|‐
りヽ`

DepartT:嚇
(鶴モittlttinduStry

Subject:Application of M/S BHEL Chennai for ratification of norms of AA

No-0410124735 dt 08-06-11

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL

Chennai. The firm's representation of dated 0LlO6/18 has been examined.

The firm may be asked to submit break up of item no 4 of import in number
-& weight along with diameter range of earlier & proposed pipes,

The above issues with the approval of IA (KKT).

DG「F2Economic officer′ DES― I
Deptt,of HI′ Uo No 2(3)/BH-3/AA no 6463/18-TSⅥ′(B) dated

B.C.陥 yak

09/07/18





nant4"{ C"<l ノ み めr紗

“
″ケN。 ″ど

Ministry of Heavy lndustries&Public Enterprises
Departrnent of Heavy lndustry

ρグ

丁SW(B)Section                   ,

SutteCt: ApplicatiOn Of M/s BHEL′  Hyderabad Limited fOr
ratification of nOrrns of Of AA No:AA no-091oo44578 dt 06-12-10
Ref― DGFttID no.-01/80/050/746/AMl1/DES― 1/84dt 26/02/18

DES‐ I′ DGFT rnay kindly refer to the AA mentioned abOve.
丁he firrn′ s request has been exarFnined.丁 he cornrllents Of tis Office
:s as under.
｀
Irllport iterln 140 to 148′  150′ 151′ 155&156 are insulation

material for Generator=DG日「 may restrict their total value vvith in
2%of FOB value of GeneratOr or`as applied for whichever is 10wer
under Misc iterns Of sloN C-1647.″

The above issues with the approval of JS (BJM).

■.N新
Develoflment Officer
01/05/2018

DGFT‐′Econom ic officer′ DES― I
Deptt,Of HI′ uo No3(03)/2018/丁 SW(B)
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Ministry of Heavy Industries & public Enterprisei

Departmgnt of Heavy Industry
ISW(B) Section

Subject: Application of M/S BHEL Chennai for ratification of norms of AA
no-04101 347 19 dt 13-03-12

DES-I, DGFT may kindly refer to the above mentioned AA M/S BHEL
Chennai. rhe firm's representation of dated 22/Lt/t,7 has been examined.
The firm has requested for amendment in the quantity of inputs from
earlier ratified quantities by Norms Committee due to reduction in overall
pipe length during detailed engineering. This Office recommends the
following.

Export product (Ep)

Piping system for 1X700 MW Bellary TPS project. Export weight will be
reduced from 9B9B MT to 7O7O MT. The revised weight balance submitted
by the firm is enclosed.

IMPORT

Item no 3,6and B to 11 not imported and hence to be deleted. There
is no change in quantity of item no 2 & 5. The applicant will account for
actual imports in export product. The applicant will produce copy of
sales/Excise invoices to the RLA, DGFT for verification of actuat total export
weight.

The above issues with the approval of JS (BJM)

ル″
BoC.Nayak

Development officer

04/05/18

Item

no

Item Proposed amended qty

1 Seamless CS pipe 1.02 kg/kg cOntentin EP

Netto net under GN-4

Net to net under GN-4

4 Fittings, forgings

7 Hanger Components

OF HI:uo N63(10)/18-TSW(B) dated
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INOICENOusSL.

NO

1

MATER:AL DESCR:PTloN

ISEAMLESS CS PIPE

SEAMLESS AS PIPE

SEAMLESS Ss PIPE

FITTINCS,FORGINGS

WELDINC tlVIRES,ELECTRODES

―

lANGER COMPoN「 NTS_cLEVIS WITH 30LTS

再輸

一

B

lMPORTS
T

:mpOrted

weight

(MT)

Wa,tage%
Net imported
weight after
wastage (MT)

‐
Actual

design
weight

(MT)

Wastage%
Actual Net
weight after
wastage (MT)

591 ９

一 579 41158
，

ヽ
4075

950 ，

“
Ｏ
υ

2

っ
４ 14

4 14

150 0 150 728 1   0
５

　

一　

６

728

9 0 9

0

1

４２

一

６５
‐

7
0 42― ――.ヽ ・ヽν:,II v}、 L:■ [o  ̈しυ:ヽ 01ハ :ヽ I LUAυ  HANGERS, vARIABLE LOAD

HANGERS
1 0

8 0 65しbNUじけER ASSEMBLY‐ lMPoRT
0

9 SWiTCHES                     i~~ 0

0
10 5 一

〇 5

INSULAT10N

COMPONENTS

HANGERS AND SUPPoRTS
―

SUM TOTA:

一
〇

11 6
6

0
8 一

８0

42

3
401

13

0

389

0 29
‐４

　

一一

‐５

29

0 13 0 13

0 26 0 26

1670
540oTot;,1! $111yply ureiri li

ヽ '

:

Hppツ Wttgnt rmpo威 Jndigeno“ ム,ノ Ex,0■ weiCht For thO proieCt(MT)=7070七
T

■」∫

“

|∵
=Ⅲ
■
`」

、1ビ Ll■ 1」■霊J」tilttIL】堕11壺1_LLEX聖9盛 W艶山t=2828 MT
BHEL/

●
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″一靱ル

1'r Department "t'i+:'J::1f$t" & Promotion

Subject: M/s Godrei & Boyce Manufacturing Company Limited - Advance Authorization No.
0310810568 dated 17.OL.ZOL7 - Reg.

Ref.: DGFT No.: 0 1/80/ 050 / 00646 / AM-72 / DES-7 / tzz dt. 3 0.5.2 0 1 B

M/s Godrej & Boyce have made a request for amendment of norms approved on9.5.2017.
Now the firm has requested for decrease in net weight of Export Item from L}L73B Kgs to 163600
Kgs. They have also given revised net weight & wastage of each import item.

Based on the wastage approved earlier, the revised norms are recommended as under:

1'. The Net Empty weight ofthe export productmay berevised fromISLT38 Kgs to 163600
Kgs.

2' Word "Relevant" may be prefixed with the description of import items at SL No. I & 3.3. Quantity of import item at Sl. No. 1 may be allowed as t4gg+2.54 Kgs. as L.0zI9 Kgs./kg.
content in the export products aftertaking L/3rd recovery from scrap.4' Quantity of import item at Sl. No. ?^^y be allowed as 85 Nos. on net to net basis. Duty free
weight of this item may be allowed as 1,9929.75 Kgs. as 1.05 Kgs./kg. content in export item.5. Quantity of import item at Sl. No. 3 may be allowed as 3Z 6.5T xgr. ir 1.05 Kgs./kg. contert i,
export item.

6. Quantity of import item at Sl. No. 4 may be allowed as 3 Nos. on net to net basis, Dulr free
weight of this item may be allowed as 46.21- Kgs. as 1.02 Kgs./kg. content in export item.

7 ' Quantity of import item at Sl. No. 5 may be allowed as gaE'.ZO Xgs.(227 NosJ on net to net
basis.

B' Quantity of import item at Sl. No, 6 may be allowed as 24.1.9 Kgs.(1 1 Nos.J on net to net basis.
9 ' Quantities of import items at Sl. No. 8, 9, 10 & L L fwelding co-nsumables; may be al]owed as

1'379.56 Kgs., 1379.56 Kgs., lz64.60 Kgs. and 1764.60 Kgs. respectively.
10' lmport Item number 7 has been deleted by the appliiant fiim. We have no objection for

deletion of this item.

Norms committee may take a view. 
I - 

h
(Sundeeir Chauhan)

Development Officer

Norms Committee I
Drpp No. 7 /7 1/201,8-TS dated 77/09 /201.8ぽ

鶴


